


LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
. SECRETARIAT PUBLICATIONS 

ANDHRA PRADESH 

1. Andhra University General Co-
operative Stores Ltd., Waltair 
(Visakhapatnam) . 

BIHAR 
2. Mis. Crown Book Depot, 

Upper Bazar, 
Ranchi (Bihar). 

GUJARAT 

3. Vijay Stores, 
Station Road, 
Anard. 

MADRY A PRADESH 

4. Modern Book House, 
Shiv Volas Palace, 
Indore City. 

MAHARASHTRA 

5. Mis. Sunderdas Gianchand, 
601, Girgaum Road, 
near Princess Street, Bombay-2. 

6. The International Book House 
Pvt., 9, Asb Lane, 
Mahatma Gandhi Road, 
Bombay-I. 

7. The International Book Service, 
Deccan Gymkhana, 
Poooa-4. 

8. The Current Book House, 
Maruti Lane, Raghunath Dadaji 
Street, 
Bombay-l. 

9. MIs. Usha Book Depot, 
58SIA, Chira Bazar Khan House 
Girgaum Road, 
Bombay-2. 

10. M & J Services, Publishers, 
Representatives Accounts & 
Law Book Sellers, 
Babri Road, 
Bombay-IS. 

11. Popular Book Depot, 
Dr. Bhadkamkar Road, 
Bombay-400001. 

MYSORE 

12. Mis. Peoples Book House, 
Opp. Jaganmohan Palace, 
Mysore-l. 

UTTAR PRADESH 

13. Law Book Company, 
Sardar Patel Marg, 
Allahabad-I. 

14. Law Publishers, 
Sardar Patel Marg, 
P.B. No· 77, 
Allahabad-V.P. 

WEST BENGAL 

15. GrallthaJoka, 
5/1, Ambica Mookhcrjec Road, 
Delgharia, 
24-Parganas. 

16. W. Newman & Company Ltd., 
3, Old Court House Street, 
Calcutta. 

17. Mrs. Manimala, Buys & Sells, 
128, Bow Bazar Street, 
Calcutta-] 2. 

DELHI 

18. Jain Book Agency, 
Connaught Place, 
New Delhi. 



19· M/s. Sat Narain & Sons, 25. Bookwell, 
3141. Mohd. Ali Bazar, 4, Sant Narankari Colony, 
Mori Gat\.!, Kingsway Camp, 
Delhi. Delhi-9. 

..,- The C~ntn:1 News Agency, 20. Atma Ram & Sons, -\). 

Kashmere Gate, 23/90, Connaught Place, 
Dclhi-6. New Delhi. 

r 

21. J. M. Jaina & Brothers, 27. M/s. D. K. Book Organisations, 
74-D, Anand Nagar (lnder Lot), Mori Gate. Delhi. P.B. No. 2141, 

22. The English Book Stere, Dclhi-l 10035. 
7-L, Connaught Circu:i, 2H. M/s. Rajendra Book Ag.:n\.!v, 
New Delhi. JV-D/50, Lajpat Nagar, 

Old Double Storey, 
23. Bahree Brothers, Delhi J 10024. 

188, Lajpalrui Markel, 29. M/s. Ashoka Book Agency, Delhi-6. 2/27. Roop Nagar, 
24. Oxford Book & Stallonery Delhi. 

Company. SciDdia House. 30. Books India Corporation, 
Connaught Place, B-967. Shastri Nagar. 
New Delhi-!. New Delhi. 



CO RRIGBNDA 
to 

6t'th ~ t of the Public Accounts Commi tt~  7th 
LOK S'abha) on Central n~ of ITTq:X)rtpd 
n ~ t  ano ~ t works on Rail".rays. 

~ ~ 
5 
9 
1J 
1.2 
IB 

18 

«;)6 
27 
27 
2P 
32 
33 
33 
34 
35 
36 
37 
37 
37 
40 
40 
50 
52 
53 
53 
56 
56 
66 
68 
70 
70 
57 

57 

sP. 

74 
'74 
75 
76 
76 

2 
7 
1.18 

1.34 
1. ~  

1 ~ 

1. 'i9 
1.Rl 
1.84 
].85 
].97 
<).4 
2.4 
2.7 

2.13 
2.14 
2.1.4 
2.15 
2.26 
2. fB 
2.45 
?.!50 
? 51 
2.53 
5 
E> 

1.8.6 
1.90 
]. q8 
1.q4 

? flO 
? 50 
. 2.50 
2.53 
2.54 

1 
A 

10 
1 
10 
3 

EU 
Report 
Apppndix 
fN.(I) 
not 
cour 
rpplih 

?OO. from 
bottoJT1 
4th fro"" 

RHSart=l 

21 
bottom 
p. 

4 
5 
5 
3-4 
1 
2 
4 
'17 
1 
2 
14 
~ 

5 
11 
26 
14 

~  
4 
3 
18 
') 
'-' 

e 
13 
8 froM 
bottom 

Y!s ABG 
BTEL 
thprp 
futurp 
at 1~~  pricf' 

t n t ~ 

Rs.l,05 
to 

beotwpen in 
serv icf' 

Rs. 1.1 lakhs 
YP8S 

CRs.6.60 
other the 
instaranC0 
u pdiatIl@ 
should 
Am 

t:scal ta tion 
n.'J 
11". l\, .. V 
cau s!? 
onf' 

AEIJ/NEGF' 
t t~ 

67.35 

Advance Heport 
Apppndix IV 
r-r.:(I) L 
notf' 
our 

l.';" Oi .It ,: 
Kesora 

23 

~ i Eo Afl; 
BHEL 
thpir 
fu turf:> tt~ 

(at 1968 pr1cfls)! 
pstirnatf"d . 
R s. 1.95 
top 
betwElPn 
SATVe 

Rs. 1.] 1 laKhs 
y€'ars 
(Rs. 3.7G 
othf'r than 
n t n ~ 

updating 
would 
An 

~  atlon 
net 
110 KV by 
case 
n n~ 

AEG/"tITGEF 
rate 
?37.RF5 

~  

5 fro"1' 3":).65 83. nf) . 
bottom ~ 
Spfore n~ 6 from bott.oT" ill thp ~: 
"JO·rd s tlBASTEIU: RAILWAY" in thf' nt ~  '.: 
10 151 ~  i 
11 15F 12.58 ! 

-4: incorportf' incorporatr,. 
6 waltpd waivpd 4  . th the ~  ~ 

-----------------------------



CONTENTS 

Q)wPOSlTlON OF 'DIE Puai.1& ACCOUNTS CoMMrrru 
IJolI'RODUcnON 

llIJroaT : 

OtAPhR I Central Railway-Idlin, of Imported InYel10rs 

C'HAFI'IIt n Deposit works on Railways . 

APlllNDIClS 

I-Note on Voltage of Railway.-Tatu-MSEB system for meeting Central 
Railways Traction requirements on the Kalyan-IJIltpuri and Kaiyall-

1. 
33 

Pune sections 55 

I1-Summary of outstandin, amounts due apinst Depolit worts 51 
ID..- Summary of outstanding amounts duo against Deposit Works frgm 

Private firms and private parties . .. 58 

IV-Statement of Conclusion and Recommendations 62 

PART 11* 
MhlU tes of the Public Accounts Committee (198]-82) held on 

4-9-]981 (AN) 
8-9-1981 (AN) 

]4-]2-1981 (AN) 

·Not printod. One cyclostylcd copy laid on the Table of the House and five copies placecl 
in Parliament Library. 

(i) 
24 LSS/81-1 



• 

PUBUC ACCOUNTS COMMlTl'EB 

(1981-82) 

. CHAlR.MAN 

SHRI SAnSH AGARWAL 

MEMBERS 

Lok Sabha 

2. Shri Subhash Chandra Bose AlIuri 
J: Shri Tridib Ch&udhuri 
4. Sbri K. P. Sirigh Deo 
S. ShriGeorge Fernandes 
~ Shri M&h8vir Prasad 
7 Shri Ashok Gehlot 
_ 8 Shri Sunil Maitra 
9 Shri Gargi Shankar Mishra 
10. Shri M. V. Chandrashekara l4urthy 
II. Shri Ahmed Mohammed PaloJ 
12. Shri Hari Krislma Shastri 
13. Shri Satish Prasad Singh 
14. Shri Jagdish TitJcr 
1 S. Shri K. P. Unnikrislman 

RaJya Sabha 

16. Smt. Purabi Mukhopadhya.y 
17. Shri N. K. P. Salvo. 
18.Shri Tirath Ram Amla 
19. Smt. Maimoona Sultan 
20. Shri Patitpaban Pradhan 
21. Prof Rasheeduddin Khan 
22. Shri Indradeep ~ 

, /' 

SEClUiTARlA T 

1. ~  H. O. Paranjpa-Joinl SecrftQry 
2. Shri D. C. Pando-Chief Financial Committee Officer 
3. Shri K. K.. Sharma-Senior Financial Committee Officer 

(iii) 



INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by 
the Committee, do' present on their behalf this Sixty-eiShth Report of tho 
Public Accounts Committee (Seventh Lok Sabha) on paragraphs 11 and 19 
.of the Advance Report of the ComptroUer. Auditot General of India for 
the year 1979-80, Union Government (Railways) relating to (i) Central 
Railway-Idling of imported invertors and (ii) Deposit Works on Railways. 

2. The Report of the Comptroller·&; Auditor General of India for 
the )lOar 1979-80, Union Government (Railways) was laid on tho Table of 
the House on 12 March, 1981 

3. Chapter 1 of this Report dcals with the purchase of seveJl sets of 
1hyri star equipment (invertors) from a West German firm for installation 
at the traction sub-stations of the. Central Railway fo( conversion of surplus 
electrical energy generated when r the trains are moving. Chapter II 
deals with the deposit works on Railways. 

4. In Chapter I' of this Reporl Committee have drawn attention 
to avoidable delays in awarding the contract, approving design details, 
commissioning of the invertors etc. Tho performance of five invertors which 
have been installed is far from satisfactory and th.: rcm:lining two invertors 
have not yet been commissioned. There has also been delay in fittingregene-
rative braking equipment in the goods as well as ~  looo.JOOtives. As 
a result, the value of regenerated energy based on 1979-80 generation costs 
is only about Rs. 3.5 lakhs per annum as against the value of regenerated 

. --,energy estImated at Rs. 40 Jakhs per annum ~  on 1968 costs. 

5. Audit Paragraph 19 deals with the Deposit Works executed by 
Railways for other Government Departments, Municipalities and othea 
bodies, private parties and individuals. Tho Committee have expressed 
surprise that inspite of the. rules providing that no deposit works should 
be undertaken by Railways without detailed estimates of the work accepted 
by the party or the estimated amount deposited in advance, an amount 
of Rs.336.S2 lakhs is outstanding against the parties on whose behalf 
deposit works were ~ n: t 1  by the Railways and 37% of this amount 
is outstanding for more than three years. The Committee have recommended 
that in aU cases of excess expenditure incwTcd without' obtaining the prior 
concurrence of tho party or getting the amount deposited· in adv81lce. 

(v) 



(vi) 

individual responsibility for tho fflilurc should be fixod and roniedial measures. 
taken .0 that "auch ~  do not reaur. 

6. The Committee examined Audit Paragraph Nos. ·11 and 19 at 
their sittings hold on 4th and 8th September. 1981. one Committee consi-
dered and fina1isec1 tho Report at their sitting ~  on 14 December, 1981. 
Minutes of the sittings of tho Committee "form Part n*of the Report. 

7. For reference facility and convenience, the 0 bsorvations and nicom-
mendations of the Committee have been printod in thick type in the body 
of the Report. and have also been reproduced in a consolidated form in 
AppoDdbt to t.he hport. 

8. The Colnmittee would like to express their thanks to the OftWers 
of the MitUstry of Railways (Railway Board) for the cooperat.ion extended by 
them in givins information to the Committee. " 

) 

9. The Committee place on record thoir appreciation of the mi$lance 
rcnderod to them in the matter by the Office of the Comptroller and Auditor 
General of India. 

~  DELHi 
Decembel' 16, 1981 
~

A,r.,. 25, 1903 (S) 
~ ~ ~ 

SAToISH AGAR.WAL 

Chalnntm 
Public A.ccounts CommittH 

'-. 

·Not printed. One c:yclOitylcd copY taro on the Table of the House and five copies placed 
in "ihe Parliament Library. -

\. 



REPORT 

CHAPTER I 

CENTRAL RAILWAY-IDLING OF IMPORTED INVERTORS 

Audit Paragraph r 
1.1 For the DC (Direct ~1 C 1  .tractjon system of the JU,ilway 

110 KV AC (Alternating Current)' 'e1t!ctric supply obtained from the main 
grid is converted into 1500 me for feeding into the overhead wires from 
whioh the DC locomotive, while running on 'plain' or ~ t  d.raws 
·energy. On clown gradient, the locomotive needs no supply from the over-
head wires as it develops energy, which through its ,fc80ncrative mechanism 
is oonvorted into DC energy. While bulk of this regenerated energy is absorb-
ed for traction rcquireJJients by other trains in the section. if any, thc surplus 
left over has to be either converted into AC energy or dissipated a.t the 
sub-station. • . 

I 

1.2 Keeping in viow lhcantidpated increase in traffic and the use of 
heavier locomotiveJ in future as also the estimated value (Rs. 40 laths per 
annum) of the regenerated energy the Administration in consultation with 
the Rese .. rch, Designs and Standards Organisation (RDSO) and thcMinistry< 
of Railways (Railway Board) considered (Decem""r 1967 and May 1968) 
it desirable to go in for rectifiers with inversion facilities in rcp1acomcnt-of 
the existing overaged rotary convorters at the Kasara Sub-station. Aet;or. 
dingly the Administration invited (July 1968) tenders for suoh rectifiers and 
decided 1 ~  1969) to accept the offer of firm 'Y' for supPly of silicon 
rectifiers with thyristor equipment. Order. for supply and erection of two 
selS of silicon rectifiers with thyristor equipment (cost 1 ~ inclu-
ding foreign exchange of Rs. 20.16 lakhs) was, therefore, placod (Novembet 
1969) on firm 'Y', the latter was to obtain these from it.s West German ooUa-
borator-firm 'X'-who (as admitted by it in June 1973), had not supplied 
such equipments previously. 

1.3 In September 1970, tho Ministry of Railways (Railway ~  also 
placed a direct order on firm 'X' for five Sets of thytistof equipment ,Coast 
Rs. 9.39 lakhs eaoh in foreign exchange) along Wilil various other ~ 

nente and· assemblies required fOJ fabrication of rectifiers for traction SUb-
stations. These equipments wore to be suppJiccfto the AckDinistration' for. 
erection through firm "Y' to, whom 8 separate contraot fot this· purpose was 
awarded in October .1970 by the Ministry of'RaiJways (Railway Board). 
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1.4 Six, out of tho seven invertor. (thyristor equipment) roooivoci at 
Bombay in July 1974. wore erected and commissioned between March 1977 
and June 1978. by whioh timo, however, their warranty period bad expired. 

1.S The remaining one could not be erected so rar (December 1980) 
because of its deVeloping extensive damages/corrosion due to seepage of 
water and long storage on aC;coUDt of which firm 'X' had decJtned to tab any 
responsibility to replace or repair the equipment . 

. 1.6 The invertors, after commissionjng. went out of order frequently • 
due to failure of severaJcomponents.·· Mtermore than a year of their remain-
ing ou1l of commission since various dates during Juno-Decemhtr 1978, 
five invertors were recommissioned between December 1979 aI\d February 
1980. While the working of the recommissioned units is yet to stabilise 
(December 1980), one invertor has been lying out of commission cOnti-
nuously since November 1978. 

1.7 Inspite of the delay of 3 to 4 years in commissioning the equip-
" menta because of various shortcomings/defects in them, neither their warranty 
period could be got extended nor could they be got/rectified/repaired by the 
supplier to ensure their reliable and satisfactory working. Inability 10 work 
these equipmentS over the years had resulted in non-materialisation of the 
contemplated conversion of the surplus regenerated DC energy, if any, 
intO AC for achieving economy in operation. The investment of Rs. 1.04 
crores on five invertDr& hv-d thus remained unfructifiad fgrabout! six years; 
"investment' (as. 0.41 crore) .. on the remaining two continues to remain 
unfructified (December 1980). 

1.8 '(he Administration stated (January 1981) tbat, though the supplier 
firm 'X' had not agreed to extend the warranty period, all efforts ~ being 
mlWe to pursuade it and its Indian licensee (firm 'Y.') to take n~  mea.-
sures to ensure reliable and sausfactory wotkinJ of the equipment. 

[para 11 of1!he Advance Report of the Comptroller and Auditor Gcner.ll 
of India for the year 1979-80. Union GovernIDCDt (Railways)] 

Objecllve behind importing Invertors 

1.9 When asked about the objective behind the decision of the Railway 
Administration to go in for rectifiers with inversion facilities in replaocment 
orthe existing rotary converters at the Kasara Sub-station, thercpresentativc 
oftbe Miniltry of Railways (Railway Board) seated: . 

"The objective is that current at a high voltage whtn taken rrom 
the mains from the power house is stepped down to a low voltage and 
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~~ V(bere R«OIs.ry ~  AC to DC. Rotary' Convertor wali the 
. ~  which n~t tt  for convcrtill8the jftcoming AC supply f,O 
the roquired DC sUpply for.tJlo traction at that time. It was ·tbe deVice 
which WItS also capable of roconvertirig the surplus enorgy wbichcOu.ld 
be generated ~ the. *r.ains wore moving. This wa.s a measure of 
~  so that the surpluf1· pOwer could be ~t  At the time 
when the decision Was' taken to replace it. this had become overaged. 
Thcyhad been installed in 1929 and.a. propossd for their rcplacemen t 
was mooted several times during the period (1963-69). Unfortunately. 
a t that time. this type of equipment was not being manufactured and in 
fuct it had become outdated. It depended upon the sYitem and since 

.. a rotary machine was involved. efficiency was very poor. So. the 
Railways thought it desirable to go in for more modern technology 
for this purpose. There were two alternative'! 8VliJabie to the Railways. 
One was the mercury arc rectifier and the othlr was silicon diode sys-
tem. The mercury arc rc.ctificr was one which had presented certain 
problems.. It could function on the principle of two separa t.e cham-
bers being provided in -each set. One for converting current incoming 
into the line from AC to DC and the other chamber for reconve·rting it • 
back when it was surplus or alternate by a single tank to perform both. 
h. depended upon the vacuum. We found that it ~  frequently be-
coming defective because of frequent vacuum leakage taking place. 
For repair this had ,to be sent blCk to the Inlnufacturer. The experi-
ence was nol satisfactory. In fact, in 1972. the same equipment had 
failed very miserably and the PAC had commented 'on it very adver-
sely. Therefore. the Railways had no alternative but to go in for third 
'technology which was silicon diode. This technology comprised df 
. two systems. One was siJiconrectifier which was meant for converting 
the current AC to DC and the other thyristor invertor for inverting DC 
current into AC. As far as silicon rectifier was concerned. that had been 
developed indigenously by public scc&or n t ~ It was only the applica-
tion t ~ n diode in the invertors, that is for regenerating current 
that we had to depend on technology abroad. We had a number of 
our advisers abroad. We 'had our Deputy Railway Adviser in Paris 
and one was in Lond()J\. We wrote to them and they had informed us 
1hat the technology about silicon diode had advanced sufticientIy in 
~  countries. Since we were to go ahead and instal a number of 
additional sub-stations, we thought it would be desirable to have 
the latest cquipmcntt.cchnology. the silicon NCtifier and t n ~ 

tor. Therefore. the decision at th'!t time \v.i' taken to adopt silicon 
·diode tcchnologyin the rectifier and in the invettor modes." . 
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1.10 According to the Ministry of Railways ~  Bo:t.rd) the 
expjcted life of the rotary convertors installed in ~ 929, wa.s between 25 to , 
'30 years. In reply 110 a ,query as 110 why the Railway Administration did no' I 

• -start any planning with rega.rd to their replacement prior to 1959, the witness 

stated : 

"I have no special knowledge about the position before 1961." 

Placement of orders for inver/o,.s '7 
~  . . 

1.11 Audit para. points out that Administl,allion in consultation ~  the 

Research, Designs and Standards Organisation (RDSO) and the Ministry 
of Railways (Railway Board) considered (December 1967 and ~ :  1968) 1 
it desirable to go in for such rectifiers. The Committee desireCtloknow ehe 
reasons for the delay in taking the final decision from 1961 to 1968. To this 

the representative of the tdinistry of Railways (Railway Board) stated in 

.evidence before the Committee :-

"FromJ961 onwards we were contemplating rcplacament. finding 
a suitable replacement for the rotary convertor. We started think.ing 
in terms of a new technology. Firstly, we were thinldng of mercury 
arc' rectifier for a long period. This new technology came much 

~ . 

As I mentioned to you, the technology has been very much advan-
ced and' developed in Europe. Only because they do not have DC 
sy&tem for their traction on large scale. they, have not developed this. 
,So, they have so develop it especiaUy for us:" 

1.12 In a note furrtishe.dto the Committee. the Ministry of Railwayr. 
, (Railway Board) have expJaiaed the position thus : 

.' 

"The work of replacement of rotary convertors of 2500 K W 
capacity at Kasara with 3000KW equipment was propOsed by Central 
Railwe.y in 1961, to be included in 1962-63 Works Progr&mri1c. _Tbe 
work was, however, apPliOved by Board for inclusion in Pink Book 
for 1963-64. 

Tenders were invited in May, 1964. The offers received included 
Siliconrcctifiers, while equipment for inversion was only of Mercury 
Arc type. However •. ~  examination of the tenders it was found 
. ilia t nont o'f the offers were conforming &0 spccifica tion.· I.n view of 
this, it was decided in November, 1965, to in"ite fresh tenders. 

In the meantime Contra I Railway bad two major lenders in hand 
for 4 sets of equipments for DC Traction.Sub--stations, with inversion 
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facility. 1'heIc tenders were opened in June/July, 1965. The offeN 
received were oDJ,y fot Mercu.ry .Arc typo equipment for inversion 
mode of working.· Orders were placed in Junc. 1967. 

Keeping in view the developments then in process of thyristor 
equipments for inversion, andaflm' collSull!ing RDSO. Central Railway 
re-invited tenders for equipment! for Kasara substation in July. 1968, 
to be opened on 15-11-68. It was the view to consider offers for thyris-
tor equipment a.s also Mercury Arc equiprnonts for invcrsioq mode 
working. on merits." 
1.13 In response to tender enquiries made in July 1968 for equipment 

for Kasara Substation, the following oH:er& were received by the Railway 
Administration :-;- ,.' 
--" "._------, _._------, 
Name of the firm 

1. MIs. NOEF Ltd. 

2. MIs. Rajc Industrial 
Engineering Combine 

Pvt. Ltd. 

3. MIs. HE(I) 

4. Mis. BHEL 

S. Mis. RuttOnslwh Pvt. 
Ltd. 

Type of cqpt. 

Silicon (with thyristor n ~ 

tor of AEO ~  

Mercury Arc of Secheron 
make 

~  

Silocon rectifier with thyristor 
invertor. 

Mcrc:ury arc type equipment 
(utilising the same tank) for 
rectifica lion as well as for 
inversion. 

Silicon (with thyristor ill-Silicon rectifier with thyristor 
vertor of AEl make). invertor. 

Only 110 KV circuit breakers 
(Incomplete .offer). 

Silicon Only Silicon rectifiers (lncom· 
plete offer). ' 

1.14 According to the minutes of the proceedings of Tender .Committee 
of Central Railway Which considered all these tenders the offers of MIs. 
NGEF Ltd. BB. Mis. Raje IndliJtriaJ & En8inceringConunittee Pvt. Ltd. BB 
and M/s. Heavy Electricals (India) ~ .• Bhopal were more or JeSs complete. 

1.15 The order for supply and crecbonof cwo sets of silicon rectifiers 
with thyristor equipment (cost Rs. 45.26 Jakhs) was placed (November 
1969) on· MIs. NGEF who were to obtain the quipmcnt from Mis. ABO of 
West Germany. To a query as to why the BHEL's tender was not accepted 
the Witness replied : 

"Their rates were higher by about Rs. 8 lakhs for two units. each 
unit cost about Rs. 20 lakhs." 

I . 16 Asked whether any negotiations were held with BHEL for reduc-
ins the cost they had mentioned in their tender, the representative of Ministry 
of Railways (Railway Board) stated : 

"We did talk to BHEL for few invertors.. They said tbat they 
were not interested in invertor equipment.'· . 
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1.17 In a note furnised to the Committee subsequcntly, the Ministry 
01 Railways (Railway Board) have however, stated: 

"The purchase was to be financed under IDA credit, wherenegot;ia-
tions are normally not permitted. No negotiation was held with BHEL 
on prices in their tender ~  Kasara substation." 

1 .18 When asked if this particular equipment was supplied by the 
German firm MIs. AEG to any other country, the ~ nt t  of Ministry 
of Railways (Railway Board) replied 

"Not for any sub-station." 

I .19 The Committee desirea to know the consideration which 
weighed with the Railway Board in deciding to obtain in"ertors from West 
German firm which had. not supplied such equipment previously. In their 
reply. the Ministry of Railways (Railway Board) have slaled inter-alia in a 
note :::.-

"lhe technology of silicon controlled rectifier was not new when 
Indian Railways were considering the same for invertor equipment. 
Two such sub-stations with silicon controlled rectifieR (Thyristors) 
were already working in USSR and France. MIs. AEG were already 
in the field for ThyristOR and they had supplied l'byristor equipment 
for industrial uses. Being conversant with such technology, the firm 
was considered competent to ~~  Thyristor invertors for traction 
-sub-stations of Indian Railways. Here it may &e stated that Central 
Railway had enlered earlier into a Contract with MIs. NG£F. a public 
sector 'undertaking of the Karnataka Qovt., Jicencee of MIs. AEG. 
West Germany with whom they had a close collaboration." 

] .20 The Committee desired to know whether efforts were made to 
import this. tcdmology on a Government to Government basis from France 
aad USSR where it was actually being used .in railway traction. The repre-
sentative of Ministry of Rail"'ays ~  Board) stated during ~ : 

"No. We depneded on MIs. NGEF." 

He added 

"Our enquiries in France revealed that they were not anxious to 
transfer the technology to India, due to the distance in volved. " 

1.21 In reply to a query whether the Railway Administration have 
bad any correspondence with any firm in FranCe the witness slated : 

~  depended en our Railway Adviser there." 
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J .22 The witness further siated that in a letter dated 16 November, 
1968, the Deputy Railway Adviser in Paris had mentioned : . . 

"No F.m1Ch manufacturer is keen to instal the invertors in .India 
at present. The reasol\ given is that it has not yet established itself 
fully and that they cannot undertake final adjustments and modifications 
at such a distance economically." 

1.23 The Committee enquired whether there was anything on record 
to suggest #lilt any firm in France at any point of time refused to transfer 
this technology to the Indian Railways, the witness stated : 

. "IDA tender is by law global. 'the French had every opportunity 
to quote, but they did not. The tender was advenised according to 
the IDA rules and World Bank· procedures, but the French did not 
quote. This was the final proof of their lack of interest." 

1.24 In a supsequent note furnished to the Committee the Ministry 
of Railways (RaHway Board) have stattd : 

"While no specific attempt in this direction was made. a reference 
had earlier been made to the Railway Adviser in London enquiring 
about experience in Europe of t ~t  invertors in traction sub-
stations. From the replies received from the Deputy Railway Adviser. 
Paris, and from Deputy Railway Adviser, Berne, it emerged that the 
following firms who were contacted did not have con6.dence in being 
able to supply and commission their equipment economically in India 
since such commissioning was bound to involve adjustment having 
to be carried out repeatedly in values of various components, a diffi· 
cult process for firms ~n Europe : 

(i) Jeumont Shneider. France. 

(ii) AJsthom, France. 

(iii) Siemens 'West Germany. 

(iv) Brown B:>vcri, Swltzeria!ld. 

(v) Secheron, Switzerland." 

1 .25 Wbenasked whether the Soviet manufacturers were contacted' 
for this purpose, the witness stated : 

"As the equipment was being bought under IDA Joan foreign 
exchange, the USSR was not qualified to bid for the tender or quote-
against· that tender." 

1.26 The Committee wanted to know why no efforts were made to 
have transfer of this tethnology from USSR on Government to Government 
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basis. The representative of the Ministry of Railways (Railway Board) 
stated during evidence : 

"We did not try that because we ourselves were not in a position 
to develop a.nd manufacture and we had to depend. upon private manu-
facture." 

1.27 Following arc the extracts from the minutes of the sitting of 
the Tender Committee of Central Railway which did not recommend 
(April, 1969) acceptance of offer of M/s.NGEF in collaboration with MIs. 
AEG for supply, erection, testing and setting to work of 2 units of 3000 
KW rectified sets in Traction sub-station at'Kasara ; 

"The Tender Committee noted that references were made to the 
Rly. Adviser abroad to find Ollt whether silicon rectifiers were 
being used in Traction Sub-station on the ~ aborad ror regeneration 
purposes, with a view to get correct idea of the lise of· controlled sHicon 
rectifiers in traction sub-station service. Replies received from Rly. 

~  indicated that for such heavy duties, ~ nt  silicon recti-
fiers have not been used in the Railway abroad. When Mjs. NGEF 
Ltd., BB were asked to submit the list of places where controlled1 silicon 
rectifiers have been used for Tractien sub-station 5Crvice, they have 
submitted a list of rolling stock and trolley buses only and have not 
given reference -to any use on Sub-stations. . The tender Committee 
further noted that the Railway Board vide their D.O. Jetter No. F 
(Ex 5 (238)/65 of 27 .. 1·66 advised this Rly .• that for the purpose of Ka· 
sara sub-station, where regenerative power has to be dealt with. the 
Rly., should employ only proved apparatus and not lake unnecessary 
hazards. In view of tbe above, t~n  committee do not recOm-
mend the acceptance of the olrer of MIs. NGEF Ltd., BB whose equip-
ment for regeneration viz. controlled silicon has !lot proved itself! 
Traction sub-station service ~n  it would be risky to go in for the same 
particularly when appreciable amount of fordgn exchange is in· 
valved." 

1 .28 The attention of the ~ nt t  ve of i I he Ministry of Railways 
(Railway Board), was invited to the minutes of the proceedings of the Tender 
Committee of Central Railway and they were asked how these were conside-
red as recommendation by the tender Committee to Railway Administration 
to accept the offer of MIs. NGEF in collaboration with MIs. AEO of West 
Germany. In reply, the representative of Ministry of Railways (Railway 
Board) stated before the Committee ; 

"Jt is true they have opposed it. They recommended the offer 
of ~  ate rectifiers. It was in the Board's office that the decision 
was reversed." 
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.... ~ 
1.29 When askcdas to why the Railway Board went against the recom· 

mendations of the tender t~ and accepted the oft'er of M/s. NOEF 
the witDess replied : 

"If we bad accepted the recommendatioDs of the tender committee 
we would not had any. system working at all. Today's experience is 
tbat mercury ~  rectifiers are tot8.lly unreliable for this ,purpose, tt 

1.30 In a subsequent not furnished to the Comnnttee. the Ministry of 
Railways (Railway Board) haw given the· following reasons for placing aD 
order on MIs. NGEF for silicon rectifier and thyristor equipments eVen 
thoush the tender committee of Central Railway had not recommended the 
acceptance of oller of this firm : 

"(i) The offer of MIs. NGEF was the lowest of the 3 l:ompletc offers. 

(0) TIle thyristor equi,pment with separate rectifier and invertor 
element had a decided advantage over the mercury arc rectifiers 
for following reasons : 

(a) There is no disconnections and reconnection of the substation. 
which is required if the same !'nercury arc tank is used for 
rectifier/inversion operation. Again should' the mercury tank 
fail, the entire  equipment will be put out of commissioJ). 
whereas even if the thyristor equipment faits, the sub-station 
will statisfactorily function with the rectifier· alone worldng 
to keep the traffic moving. ' 

(b) The circuit in the thyristor equipment is simpler compared 
to the complicated circuitry and a switching reconncction 
operation required for the mercury-arc equipment. 

(c) The maintenance of semi-conductors is easier. In case of 
failure, components can be identified and replaced easily, 
whereas in tlie case of marcury arc equipment. sometimes the 
whole. equipment has to be shipped abroad for repairs. The 
repair costs alone will be considerable, apart from Ions delays 
involved of 9 to 12 months. 

(d) Mercury arc equipment are subjected to backfires, an in-
herent feature affecting the liCe of the equipment . . 

(e) Japan and Europe had largely changed over to semi-conduc .. 
tors_ It was also understood that even ~  Sechero:n had 
practically closed down manufaclure of mercury arc equip-
ment and were only maintaining workshop facilities for 
repairs. They were also switching over to thyristors and 
_ siJicon rectifiers; The problem of, maintenance was. 'hus, 
bound to assume immense proportions after some time. 
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(f) Efticiency and power ~ t  of semi-conductors equipment are 
higher; resulting in considerable annual savings_ 

(g) Thyristors had been applied with success inlarse number of 
rolling stock as well as in the rolling ~ Two 8Ub-statiolll 
in Railway application were in usc with thyristors in Europe. 

(iii) It was observed that HE(I) L (now BHEL) had been lagging be-
hind in the supply of various traction cquipments to Railways 
a,ainst orders pending for sometime. Such delays" were causili, 
anxiety to Railway Board". . 

I .31 Asked whether the decision to go against the recommendations 
of the tender committee was approved by the Railway Board, the witness 
replied : 

.. It went through the Finance and it was approved by the Member 
concerned." 

Delay In supply and commislioning of invertofs 

1.32 According to the Audit Para, in September, 1970, tho-Ministry 
of Railways (Railway Board) placed a diJ«t order on MIs. AEG. West 
Germany for five more sets of thyristor ~t (cost Rs. 9.39 lakhs 
each in foregin exchange) along with various other components and,assemb-
lies required for fabricatioD of rectifiers for traction sub-stations. These 
equipment were to be supplied to the Railway Administration for erection 
tbrough Mis. NGEF to whom a separate contract for this purpose waa 
awarded in OctOber, 1970 by the Ministry of Railways (Railway Board). 

1.33 The Committee desired to know as to when the invertors were 
due for delivery and actually supplied by Mis. AEG, West Germany. 
In reply, the Ministry of R;.Uways (Railway Board) have stated in a note : 

"Five Nos. of invertors were to be supplied by MIs. AE O. 
Germany vide Railway Board's contract No. RB/Elect/l/1970 dated 
24-9-1970. The contract specified that all shipments and foreign ex-
change payments were to be completed by 31-8-71. They were actually 
shipped in April, 1974r Before taking up the manufacture of invertor 
equipment, it was necessa'Y to get their designs and drawings ..,proved 
by ROSO. Preparation, submission, scrutiny and approval of draw-
ings and designs for these sophisticated equipment took more time 
than anticipated." . 

Pending finalisation of the detailed drawings and designs of the 
complete invertor equipment, tbe Thyristor usec1 in the invertor 
,equipment were. type tested in August in 1972 in tbe the presence of 
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Dy. RI)'. Adviser, Berne. tdeetings were held by Dy. RlY. ~  

with the firm in September and t t~ '1972 regarding tinatisation of 
test prcigi'allune. Invettor power eqUipment 'WItS type 'tested in the 
presenCe of Oy. Rly. Adviser, n ~ iii May, 1973. Test procedure 
for 'coritrol equipment' was finaiised by RDSO. NGEF arid AEO at 
Lucknow in 1nt~ 1973 ind the'same were ,tested in September 1973 
,in tbe'presence of Dy. R.ailway Adviser. In March,. 1974, clearance 
was given to the firm to ship all equipment. I The equipment was fina1ly 
-shipped in April 1974. 

The execution of the contract involved considerable amount of 
spadeWork by way of detailed colJaboration between Supplier and the 
Railways in evolving designs, test proCedures, etc. compatible to the 
local system conditions. It needs to be borne in mind that the 
equipment ordered was not one of mass manufacture 'but had to be, 
specially custom';'built. ' ' 

Continually, efforts were made to get the drawings, designs and 
test procedures finalised as expeditiotJly as possi.ble." 

1 . 34 When asked about the reasons for delay in supply of invertors by 
MIS. AEG, West Germany, the representative of the Ministry' of Railways 
(Railway Board) stated in evidence before the Committee : . ' 

"I admit this period was very long. But we must remember that, 
at the time we placed tlie orders, we were expecting the,firm to develop 
the design and get the design approved by us. We were expecting 
them to develop the the method' of testing and get it approved by us. 
The prncess was considerably long. We had made a wrong estimate 
about the time frame within which the equipment could be delivered; 
it was cour fault to say that the equipment would come within one 
years." 

I. 3S ~ Committee desired to know,about the action taken by Railway 
Administration to obtain the drawing details expeditiously from the 
the supplier. In reply, the Ministry of Railways (Railway Board) have 
stated in a note : 

"The 7 invertors were ordered as follows : 

(i) order for two rectifiers and two invertors for Kasara dated 
27-11-69. ' 

(ii) order for five invertors dated 24-9-70. 

As per the contract for Kasara, the equipment was to be despat-
ched by September 1972 and as per the contract for 'five invertorS the 
equjpment was to be despatc'hed by ~ t 1971; , ':; 

24 LSS/81-,2 
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. The firm was continuously reminded. to expedite subftlission of 
dCSlgns and,drawings vide ROSO's 11eJegrams dated 29-12-71. 13-1-72· 
and letter dated ~  and 8/11-6-73. Deputy Railway Adviser. Berne, 
followed up and held a meeting with AEO in August/September 1972. 
The matter wasalso taken up by Railway Adviser by addressing General 
Manager ofT/s AEO a d.o. Jetter dated 25-9-72. 

First lot of drawings were submitted .by the firm in March 1972 
and balance progressively by November. 1972. The drawings were 
revised by them based on comments of Railwayr/RDSO. Discus-
sions were also held on various tNchnical issues involved in designs, 
dl'awings and teat schedules. The final drawings were progrossively 
approved between 1973 and 1975." 

1.36 To a query as to why it took the railway administration two years 
for according approval to and finalising the drawing details, the representative 
of the Ministry of Railways (Railway Board) rcplih, during cYidence : 

"May I submit that this type of tesl procedure are contained in this 
book running to SOO pages? All the tests have to be camid out:· 

1.37 The Ministry of Railways (Railway Board) have further stated in 
a Dote : 

"It was necessary to have thorough serutiny and get clarifications to 
various technical details. The firms' Engineel'll from AEG had to be 
invited for discussion and supplying necessary clarifications particul-
arly since the Railways had no previous experience with thyristor equip-
ment. A meeting was held in june 1973, with ROSO, after which designs, 
drawings and t t n~ procedure and programme were finalised 
and approved. 

It is pointed out that the entire equipment was not being imported 
from Germlany .. The power and control cubicles and HSCBs etc. were 
being imported. The other major, equipments such as invertor trans-
formers, the associated rectifier and transformer, CTs, PTs. OCBs etc. 
were being supplied by MIs NGEF indigenously. While approving the 
drawings and designs of invertors,.the technical parmeters of all equip-
ment required to be corsschecked. 

In view of these and other comments above, it would be seen that 
the time taken by the Railways in approving the drawings WAS unavoid-
able." 

1.38 Accoridng to the Audit para six out of the seven invertors (thyris-
tor equipment) received at Bombay in July, 1974 were ~ and commis-
aioned between March 19nand June 1978. by which time. however, 
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their warranty period had expired, the Committee desired to know the 
realOl1s for "be delay in erection and commissioning of the equipment. In 
reply. the Ministry of Railways (Railway Board) have stated in a note : 

"It is necessary to recaJl that the equipment ordered were for whole-
sale replacement of rotary convertorS installed way back in 1929 and 
additionaUy for mstaJling entirely new sub-station. The work htLd to be 
executed without any interruption 110 the existing traCtion power supply 
for running of trains, in a division where all train services are entirely tun 
on electricity. A number of these sub-stations are located· at isolated 
places some of which are biUy areas a way from railway dations and some 
of them not dYen ~ 1  by road. This resulted in some delay 
~~ n n t n of sub-station buildings and ~  sidings. Furtber, 
the replacement of the old rotary convertors could be staned only after 
commissioning and stabilised working oUbe new sub-stations on either 
side of the old sub-station so that reJiability ofnetion power supply and 
normal train services could remain unaffected. Concurrently new and 
powerful WG/2 locOmotives for which these additional sub-stations 
were being set up, had already arrived and were in use for hauling heavy 
goods trains on the ghat sections. In the circumstances, expeditious a118-
JDC:ltation of the sub-station capacity was the paramount need of the day. 
Therefore priority had to be given to the commissioning of the rectifier 
sets and erection of the invertors was t ~n up in the second phase. 

It may also be added that' dismentling the old rotary convertors 
at ~ t ~ so-;t ltions and instllling the modern rectifiers which 
had been ordered, was a difficult job which 'had to be 
planned and executed carefully. Additionally, while repla<:ing 
the rotary convertor sets at ~t n  sub-stations each of which had two 
units in which one unit was a working unit and the other a standby, 
execution of the work was extremely difficult in view of the fact that 
while the first rotary convertor was being dismantled to make room 
for the new rectifier to be installed (involving amongst other things 
Civil Engg. modifications of foundations, basements, floors etc.) great 
care had to be exercised to ensure satisfactory working of the other 
rotary convertor (only one left) so as not to adversely affect the relia-
bility and continuity of. power supply . 
. At some of the ghat sub-stations like Kasara, the work just could 

not be taken in hand early due to'the fact that one of the adjoining sub-
stations like TGR 2 had not stabilised in the working. Karasa sub-
stations at the foot of the ghats is a viul kingpin in tlJ.e NB ghl.ts. 
No risk could therefore be taken in straightaway taking the work in 
hand at Kasara until both the adjoining sub-stations had fully gtabili-
cd". 
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1.39 In a subsequent note runtished to the comnli_, the' n t ~ 

~ 1  ~  have t ~ as ~  : ' 

, "As per the jnbcrent design. the invertor equipment can work 
only in conjunctioDwith Ii maa:hing' ~t  AcCordingly, com-
missioning of the invertor equipment Could be carried out only ,along 
with, or after the erection and comnussioning of associated rectifier 
equipment. However, the work in hand on the C.entrid Railway com-
prising of the Contracts on MIs NGEF and Mis BHEL n ~  erection 
and cotnmissionirig of as many as 34 sets of rectifiers and 7 sets of 
invertors. The erection and commissioning of 14 rectifier sets in the 
new sub-stations was naturally given ptiority' over erection of the 
balance 20 sets of rectifier equipment at Clie old sub-stations where 
these were to replace the workiIig rotary con'vertors. 'SUch a strategy 
was essentially necessary in the interests of ~ nt n ~t  of 
electric traction. Silicon rectifiers of indigenous make' for traction 
sub-stations were installed and commissioned for the first time. 
so were the associated 1 J 0 KV switchgear. Heavier trains 
were also iun. ACcordingly, it 'was prudellt that new sub-stations 
be brought into commission with Silicon Rectifiers and allowed 
to stabilise before the rotliry coIivertors in the old sub-stations could 
be taken up for dismanitmg, without jeopardising train oPeration. 
Erection of invertor at each sub-station' WIIS undertaken after the 
rectifiers had been installed in the sub-station. 

Taking these fa,dors into account, out of the 14 rectifiers in new 
sub-stt.bons. 4 rectifier sets were commissioned in 1973, another 6 in 
1974. one in 1975 and 3 in 1976. Of the 20 rectifier sets instaJled in 
the '·old sub-stations which originally had rotary convertors, 4 were 
commissioned in 1974, 7 in 1975, 6 in 1976, and 3 in 1977. In other 
words in all, '4 reCtifier sets were ~ n  in 1973, lO in 1974, 8 
in, 1975 and 9 in 19io and '3 in 1977. This workload was very sUb-stan-
tial and the progress by the two contractors is accordingly considered 
good. ' 

The erection and commissioning of the invertors, Which had arrived 
at site towards end of 1974, was taken up in 1975. ,One was erected in 
1975. 3 iIi 1976, and 2 in 1977. 

While 4 invertors had been erected by 1976, there was some un-
fortunate delay in their commissioning. AEG Engineers were required 
to come to India for the commissionitlg of first two fuvcrtors. This 
was specially in view of the fact that tb'etests done at the ma.kers workS 
were on laboratory scale with part equipment substituted by models. 
It was n~  to carry out performance and capacity testS of the 
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,iirvortors.under actual site condition; and presence ofAEG Engineers 
to supervise these works wall necessary. 

The AEQ-Engineers n ~ in India in ~  1977, and'com-
missioning ot invertor at Tamabadmal n~ Oo,mberJJlali substatioDl 
was carried out in March and June 1977 respectivciy. itDSO was 
associated during this COmmissioning and all C : ~t  . and required 
type tests were alsocarrie<i oUt Under site conditions. 

Thereafter the balance 4invertors were commissioned in December 
1977. March ]978, May 1978 and June 1978, by NGEFs local En-
gineers". 

J.4O As regards the warranty periods for these invertors, the Ministry 
of Railways (Railway Board) have stated in a note: ' 

"The warranty for two invcrtors .for Kasara was: in the form of 
security deposit. This was extended by the firm up to 30-9-1980. 

For 5 invertors sets ordered on MIs AEG, the performance war-
ranty was in the form of Bank Ouarantee for 10% cost of the invertors. 
The bank guarantee expired on 30-6-77 as PQr the contract. The, same 
was extended upto 3J -3-78. Four invertors had been commissioned 
bY,that time at Tambadmal, Oombcrmali. Lower Bhore Ghat and Than 
sit substations. 

In terms of order on MIs AEG, Mjs NGEF ~  Agents of Mis 
AEG) were to take up issues on behalf of Rll]way. NGEF were 
accordingly requested on 7-12-77 to' get the Bank guarantee (and war 
fanty ~  ~t~ ~ by MIs AEG tor the 5 invertors beyond 1 ~ 78. 
The Commercial Director of the firm was :~ n  denii-01ftcially 
by CE(C) Central Railway on 21-1-1978. 

However, MIs NOEF vide their letter of 17-2-78, advised t ~t MI s 
~  net aggreable to extend the same beyond 31-3-78 with a 

plea that their guarantee had by then been in force for more than 6 
years." 

NQn-Commlssioning. of One invertor 
i 

1.41 Audit para points out, tbat ~ ~n t  could not be erected so 
far (December 1980) b.ecause qf its 4eveiopingextcnsivc. ~ C n 

~ to seepage of water and long storage on account of which Mis AE<;J 
Tete hnken, West Germany had declined to take any responsibility to 
replace or repair the equipment. The Committee desired to know wh,etl1er 
the ~  invertor had since been erected and commissioned. The Ministry of 
Rail ~  (Railway Board) have stated in a note :  . 
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.'The 7th invertor set has not so far been erected and commission-
ed; claims for damages have been lodpd with Insurance Company 
and the claims 8ll' still to be finalised. Pendins finalisation of Insurance 
claims, MIs NOEF are progressing repair of the invertor set at their 
works at Bangalo!.e". 

1.42 Tho Committee desired to know whether any investigation had 
been made to find out the reasons for the invertor developing damagesl 
corrosions. In reply. the Ministry of Railways (Railway· Board) have stated 
in a note :-

"After receipt of equipment at site, lit wall linspected jointly b>: 
M/s NGEF and Railway in February 1975 and no damage was noticed. 

However. when the equipment was taken for erection in AuJUst 
1978. it was again inspected jointly by Mis NGEF and Railways. At 
this time some damage was noticed which appears to be dlJe to seepage 
of water/moisture. Howeyer, the equipment was covered under Insur-
ance by MIs NOEF during the period of storage who had to take up the 
matter with the firm of insurance with regard to claims. It has not 
been possible to establish the cause of ingress of water/moisture and 
therefore. it is not possible to fix responsibility for the same", 

1.43 When asked about the reasons for delay in tile settlement of the 
c1aim for damages lodged with the Insurance Company, the Ministry of 
RailYiays (Railway Board) have explained the position thus :-.:. 

"It was in August 1978, when the equipment was being taken for 
erection, that the damages were noticed during joint inspection of the 
equipment by M/s NGEF and Railways. Since the insurance of the 
equipments were taken by NGEF it was for them to take up the 
matter with the Insurance COmpany. NOEF felt that the damage 
had occurred due to seepage of sea water during sea transit for T'hich 
necessary insurance ~ been taken by Railways. At NOEF',s request 
the Railways lodged claim with the Insurance Company in November 
1978. who declined to accept any responsibilityas,no damage.had been 
found .during inspection immediately after arrival ·at port .. At the 
same time the matter was taken up by MIs NGEF with their Insurance 
Company and is being followed up by them. 

The settlement with the insurance company is to be done by· 
Mis. NGEF". 

1,44 The Ministry of Railways (Railway BOard) have however,statecl· 
that "The invertor is expected to be erected and commissioned by June, 1982". 
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1.45 To a query whether the cost of rectification .h8s been assessed 
aud '"ho will bear the cost of rectification, the Ministry of Railways (Rail. 
way Board) have stated: 

"Since the equipment during storage was covered by insurance 
policy taken by MIs NGEF. and the cost of rectification is to be 
borne by the firm, the same has not be assessed by the Railway". 

1.46 The invertor at Tambadmal was damaged in November. 1978 
and the working of this unit is yet to be stabilised. When enquired about 
the external causes due to which this was damaged the Ministry of Railways 
(Railway Board) stated that the dantageto the invertor was due to insulation 
of a number of control wires having peen eaten away by vermins/rodents. 

1.47 The Ministry of Railways have further stated in this connection 
that necessary components have been ordered by the Central Railway and 
after receipt of the same, the repair work wiJI be taken in hand. The 
Committee desired to know why the spare parts procured aJongwith the 
equipment could not be utilised for rectifying the damages instead of going 
for fresh procurement. In reply, the Ministry of Railways (Railway Board) 
have stated in a note:-

"The spares procured were such items as may be expected to fail 
in course of normal service, such as, control cards, and components 
etc. The special control spares and connections were not procured 
as initial spares. It. therefore, became necessary-to import the required 
special wires (wrap wires) and the tools for making connections. The 
extra cost of these components materials for repair is estimated to 
about Rs. 10,000/- which has to be borne by tbe Railways, as the 
damage took place due to external causes after due commissioning 
of the equipment • 

• Performance 0/ invertors since Commissioning 

1.48 As regardS the performaneeof commissioned invertors, tbe re-
presentative of the Ministry of Railways· (Railway Board) stated during 
evidence:-

"Before recommissioning the performance was varying between 
four per cent to twenty per cent and it was varying from sub-station 
to sub-station also. After recommissioning.:the availability improved 
upto 96 % in the case of one and in respect of another the availa-
bility was something like 76 %." 
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,I.SO. Detai" o( the ~nt  of t 1 ~  fol' wlUch ~ S jovertors 
worbcl after commissioning and recommissioning as seen from tho above 
statement. are as undcr:-' 

Nameot Wore Recommiaionina After RecommfIIibailll 
Sub-Sta tioIl 
e;. • __ 0-

Total No. or Percen- Total No. of Percen-
No. of ~ tage No. of days tase 
~  worked days worked 

~ .. ----- ---
Oombctmali 982 IJ6 11.8 561 ,142 25.3 
Lower Bhore Oba I 789 155 19.6 5S4 396 71.5 
ThanSit 658 77 11.7 611 471 77.2 
Thankurwadi 643 30 4.6 557 500 89.8 
Kasara 60S 12.0- 2.0 566 270 47.7 ----_._--_._. ---.-... ~ .. ~ _ .. _._---------..... 

1.51. The I'epresentative of the Ministry of Railways (Railway Board) 
furthef claimed that five of these invertors were functioning "Reasonably 
satisfactorily" since recommissioning. Initially, there were teething trou-
hies. 

1.52. The Committee desired to know as'to why the Railway Adminis-
tration did not go in for trial installation in the first instance because, thi$·was 
a new. technology. In reply, the representative of the Ministty of Railways 
stated: -

"There were two circumstances. One was that the ~ nt 

for replacement of some rotary convertors was essential and could 
not be deferred. Secondly, some new sub-stations were to be erected. 
New sub-stations could not be commissioned witho!.lt invertors being 
provided simultaneously. Therefore, this became a., essential require-
ment." ' 

He added: 

"You mentioned about the trial. You ~  why nqt have one 
invertor. If you instal one, it would not function because while the 
train is running, the current is passing over a number of block, sections 
or sub-.statians. If all are not clubbed, the regeneration would not be 
effective. Therefore, it was not enough if we could put it at only one 
sub-station and to put it on trial we, had to have it at 7 sub-stations." 
In this connection, the Chairman, Railway Board stated: 
"The original estimates were made by the Centr41 ~t  They 

came to the figure of 13. Minimum 13 should be there for cover1ili 
~ entire length. It was decided in the Board at that time, that for the 
purpose of trial. the minimum adequate number will, be 7 and not 13. 
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Therefore. it is almost SO% ;of the original exercise done by the aail-
way." . 

1.53. The Committee desired to know why against minimum require-
ments of 13, invertors as worked out by the Central Railway. an order was 
placed for 2 invertolS initially. The representative of the Ministry of Rail-
ways (Railway Board) stated in evidence: 

"The procurement of these invertors was phased out, depending 
upon the availability of funds and osscntially of the n~  

First the Kasara sub-station had come up. Therefore. another five 
new invertors were to come up .... We have a large number of ~  

for replacement. But funds availability has always been a constraint 
to progressing physical replacements." 

I.S4. It is seen that one invertor was recommissioned in December 
1979 and four in February, 1980. The Committee desired to know the cost 
involved in repair/rectification of the failed components for recodtmissioning 
the invertors.' In a note furnished to the Committee in this regard. the 
Ministry of Railways (Railway Board) have stated: 

"The defective components were replaced with the modified 
components by the firm free of cost. Since the entire work of investi-
ption and rectification, including replacement of defective parts was 
done free of cost by the firm, the cost of parts/repairs/rectification has 
not been assessed." 

) .S5. The Ministry of Railways (Railway Board) have further stated in 
another note furnished to the Committee: 

"Even though the warranty could not be got extended, the firm 
gave full assistance by way of technical investigations. ascertaining rea-
sons for the 'Problems faced._ modifications/replacement of ~ n nt  

and commissioning the first invertor, observations of the performance 
of the same and subseoucntly carrying out similar modifications and 
commissioning the other invertors free of ~~  

I.S6. According to the Ministry of Railways (Railway Board) the 
invertors were tested from August, 1972 to September, 1973 in the finn's 
works and witnessed by Deputy Railway Adviser, Berne. 

1.57. The Committee enquired if the prototype tests had confirmed the 
design requirements of the invertors and whether the tests were carried out 
on laboratory scale or under actual conditions. In reply, the Ministry ()r 
Railways (Railway .Board) have stated in a note furnished to the Committee: 

"Schedules for prototype tests on various equipments were finalised 
for the equipment to conform  to design requirements. However, 

'" , 
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as regards control equipment, though it was available for testing ill 
. Germany, the rectifier cubicles. the rectifier and invertor transformers 
were manufactured in India and it was not considered feasible to 
transport them to Germany for carrying out complete prototype 
tests on the control equipment. The rectifier. rectmer transfofmer 
and invertor transformer had therefore to be substituted 
by suitable models. The tests on the control equipment were 
thus carried out under laboratory conditions/scale simulating the 
site conditions and the power equipment on image principle to the 
extent po£sible. The tests carried out accordingly on laboratory scale 
produced satisfactory results/observations and confirmed the design 
requirements of the invertors.·' 
1.SS. As reqards the opinion/finding of the Deputy Railway Adviser. 

Berne, the Ministry of Railways (Railway Board) stated that the Deputy 
Railways Adviser, Berne, scrutinised the test results/observations and consul-
ted RDSO regarding some of the observations while authorising despatch 
of the concerned equipment. 

] .59. The Committee enquired during evidence whether the equip-
ment received from Mis. AEG conformed to the specifications in terms of 
the contract. The witness replied in the affirmative. Asked why the equipment 
did not give satisfactory performance, when it conformed to the specifi-
cations, the witness replied: 

"It conformed to the specification but it did not give performance." 
1.60. When enquired whether adequate inspection and pre-commi-

sioning and post-commissioning tests were carried out, the Ministry of 
Railway (Railway Board) have stated in a note: 

.. Adequate inspection and pre and post co 1l1missioning tests 
were carried .out by the Engineers of Mis. AEG/NGEF in the presence 
of Railway Engineers,'· 
1.61. The Committee desired to know as to how the shortcomingsl 

defects in the equipments leading to their delayed commissioning, frequent 
, breakdown, etc. remained undiscovered at the inllpection stages. In reply, 
the Ministry of Railways (Railway Board) have stated in a note: 

"The commissioning test reports are available. In the contract it is 
provided that the existing line voltage was 100 kv which was envisaged 
to be raised to 110 kv. However, the system voltage on the Tata-koyna-
Railway grid continued to·be 100 kv. and is yet to be raised'to 110 kv . . 
due to the general power shortage the system voltage of 1(}O kv occas-
ionally dipped to 93 kv. This could have contributed to overloading 
of some of the components such as synchronising transformer and 
knick amplifier which resulted in failure of some electronic printed 
cards. After prolonged investigation, the synchronising transformer 
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QCl ~  ~  ~  ~C  already damaaed·1\&4 to 
be replaced. Aftertbese modifications. the invertors started stabililiq." 

. 1.62. In this connection the nt t ~ of the Ministt1r of Rahray, 
(lUwway B,oard) stated ~ n  evidence: . 

'"The "Tatagroup, advised us that they )'Vould step up their voltaae 
from t()() kv but they could not do tiIJ the equipment came/' 

1.63. The Committee n ~  whether any contract was n~ ",itla 
the Tatas in this regard. ]n reply. the witness stated: 

~ "They advised us that they will step up to 110 kv. When' they step 
pp tollOkv, we will be capable ofrccciving 110 kv. It was to our bene-
fit also, because we will also have genertation sources. We have lot 

<?u,r own power house. There also we are generating power. We also 
desired that it should go to 1) 0 kv so lhat we get our spl;lre parts eaSily." 

J .64. The Committee desired to know about the constraints in gradually 
develoPing the system to 110 kv,in reply, the witness replied:· 

"We were depending upon grid. Maharashtra State' Electricity 
Board, Tatas and others had to make investment. Tatas had not made 
by then. Now we understand that they are going ahead and 110 kv 
will be achieved very shortly." . 

1.65. The Ministry of Railways (Railway Board) have since furnished 
a·note on voltage of Railway-Tatas-MSEB system which is reproduced at 
Appendix-I. 

1.66. The Committee ~  to know why the t\'entuality of delay in 
raising the line voltl\ge could not .be foreseen. In reply, the Ministry of 
Railways (Railway Board)· have stated: 

~ t  of delay in achieving 110 kvIas grid system voltage 
was foreSeen at the stage of inviting tenders -as can be seen from extract 
from Tender Specification reproduced below." 

"4. Most of the existing substations beyond Kalyan are fed from 

95 kv, 3 ph. SO/cis duplicate feeders. The new ~ t t n  ~  

constructed wilJ also be fed. from the same duplicate set of feeders at the 
same voltage. The system voltage is also proposed to be raised. to a 
nominal \lOltage of 110 kv. 

However, it was seen that the invertor equipment functioned $atis-
factorily for a few months initiaIJy after first commissioning, ~ t some 
components failed after having been exposed to low grid voltage COQdi-
tion continuously. It became obvious that the possibility of low grid 
voltage condition was not adequately provided for in the design of some 9' components in control equipment. Accordingly, the contractor 
has taken action to replaCe these components with those with higher 
margins." 



1.67. As regards the ~nt position in this ,regard, the Ministry of 
Railways (Railway BOllrd) have stated: ,',' , , 

"The grid voltage standing at 100 kv at Present, may be expected 
to go up progressively to 110 tv itt 2 to 3 years time.' However. 
M,Is.'AEG have modified certain components of the iilverters. The 
equipment is now so designed that it can work on 100 kv as well .as 
110 ltv system voltage, with normal permissible voltage variations." 

flwmtumo! "generative energy 

1;68. According to the Audit para, when the ~  Administration 
considered it desirablo to go in for rectifiers with inversion facilities in' i'eplac-
ment of the oVeraged rotary convertors in 1 ~  the value of the regenera-
tar energy was estimated to be Rs. 40 lakhs per annum. The Conimittee 
desired to know the approximate value of the regenerated DC energy that 
co,uld not be converted into AC due to prolonged ~ n t n n  of the 
i .. vertors. In a note furnished to the Committee, the Ministry of Railways 
(Railway Board) have stated: 

"On an average approx. 7 to 8 passenger trains regenerate 
per day on both the ghat sections. Roughly, the energy regenerated 
is around 400-450 KWH per passenger train. 

, . 
This regenerated energy can either sct utilised by an ascending traUt 

in the vicinity or got inverted in a substations, if no train is nearby. 
It will be appreciated that the inverted power gets absorbed by as-
cending trains and only the balance power. will get inverted in a sub-
!;tation. 

In tbe North East and South East ghat sections tbe rotary con-
vertors were progressively dismantled and invertors initially com-
missioned. In the North EaSt section the interval between dismantling 
of the last rotary and initial commissioning of the first invertor was 
around 3 to 6 months. On the South East Ghat Section, Rotary con-
tinued to function till May 1979-. The first invertor was initiaUy com-
missioned in December 1977. 

Assuming an average of 7.5 passenger trains regenerate per day 
and the average energy regenerated being assumed as 425 KWH per 
train. the energy in a month comes to 19125 KWH. Assuming that thfl 
cost of Electrical Energy is 20 P. per KWH, the cost of electrical energy 
regenerated and inverted per month comes to Rs. 3.800/-. 

It is to be noted that a good proportion of ,the energy thus re-
generated is absorbed by trains going up the ghats and only the balance 
is bandIed by the inversion equipment at the substations and converted 
into AC Energy." 
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.1.69. In ~ to a question as to why the movement of goods trains 
bas not been included in estimating the quantum of regenerated enefSJ. 
the Ministry of Railways (Railway Board) have stated: 

"With locos of WCM series fitted with regenerative equipment. , 
to 8 passenger trains run daily down the ghats. WCO/2 locos meant 
for goods service have not been provided with stabilized regenerative 
equipment. Initially regenerative equipment for 1510008 ~ supplied 
by BHEL but they did not work satisfactorily. Recently 5 sets have 
been modified and fitted on S locos which are found to be performina 
reasonably satisfactorily. Arrangements are being made to procUre 
.the balance regenerated equipment so that the entire fleet of 57 WCG/2 
locos could be fitted with such equipment. In view of the above, while 
estimating the current quantum of regenerative energy, goods ttaina 
have not been taken into account." 

1.70. The Committee were informed during evidence tfiat annual 
. achievement of regenerated energy at present was only . of the order of 
Rs. 3i lakhs against ·the initial expectation orRs. 40 lakhs worth 0 f the 
regenerated energy. . 

1.71. When pointed out that the Committee were earlier informed that 
the energy regeneration is Rs. 3800 per month, the representative of Ministry 
'of Railways (Railway Board) explained the position thus: 

"This answer applies to tbe total value of the current which was 
fed back into the grid. It does not include the value of the current 
which was utilised by lis in the trains going up." 

1.72. To a query if the shortfall every year was'to the tune of Rs. 36t 
lakhs, the witness replied "In terms of the total regenerated electricity": 
When asked since when this shortfall bad been taking place, the representative 
of the Ministry of Railways (Railway Board) (replied that this shortfall had 
been taking place for sometinae.) When asked how the actual achievement of . 
Rs. 31 lakhs of regenerated capacity compared with the estimated value of 
regenerated energy to the tune of Rs. 40 lakhs the Ministry of Railways 
(Railway Board) have in a note stated: 

'"The cost of Rs. 40 lakhs per annum bad been arrived by assuming 
that 14 numbers of goods trains per day each on NE and SE ghats 
and 299 numbers of pasaenger trains in NE and 376 passc;nger trains in 
SE ghat per month would be running with regeneration. The cost of 
energy regenerated by these trains was estimated at Rs. 40 1akhS: 
With 7-8 passenger trains running with regeneration at present, the 
total cost of regenerated energy based on 1979-80 generation costs 
comes to Rs. 3.5 laths." 
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1.73. The representative of the Ministry of Railways (Railway Board) 
It.ted during evidence: -.-

"We could say that there is no recovery of electricity and the equIp-
ment is required for ·braking. We could have said that. On a down 
long steep place the only way to control the train is by way of rege-
neration braking. It is not because we want to recover the electricity 
alone but the basic objective is to control train and utilise surplus 
energy that is created. This provides resistance to the locomotive 
and controls the train." 

.• 
1. 74. The ComPlittCe desired to know the number of locomotives which 

should have been fitted with the regenerative braking equipmentfor a full 
capacity utilization of the seven invertors and on the basis of which the 
earlier assumption of the estimated value of regenerated energy orRs. 210 lakhs 
per annum had been calculated. In reply, the representative of the Ministry 
of Railways (RAilway Board) stated during evidence : 

"AU the 12S locomotives." 
" .. -

1'.75. As regards the break up of passenger and goods locomotives 
the witness stated: -

"There are 125 locomotives out of which 49 arc passenger andS7 
goods locomotives. At the moment, out of 49 passenger locos, .34 
are fitted with regenerating facilities and out of 57 goods locos, 3 
are fitted with it." 

1.76. When asked why only 3 out of 57 goods locomotives have 
been fitted with the regenerating system the witness explained the position 
.. under: 

"These locos were ordered in recent times and we decided to pro-
cure the regenerating equipment from BHEL. They were developing 
it for the first time. We fitted the first seven prototype equipment into 
(be 'seven locos. 

There were some teething problems, which have been overcome 
now and three locos are now working with modified equipments. We 
expect BHEL to supply the balance equipment for the other Jocos 
shortly." . 

1.77. When enquired as to why advance orders with BHEL were not 
placed when this technology was considered developed, the witness stated: 

"We ordered for aboul 57 locomotives later, and they are nC?w 
working." 

.I 
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1.78. Audit para points out that inability to work these equipment! o.ver 
the years had resulted in non7materiaJisation of the Contemplated eonvtrSian 
oftbe surPlus regenerated DO energy, if any, into AC for achieving economy 
orin operation. The investment of R.s. 1.04 crores on five invertors bad tbus 
remained unfructified for about six years and investment (Rs. 0.41 crore) on 
the remaining two continues to remain un fructified (December 1980). During 
evidence the Committee enquired if this did not indicate lack of perspective 
planning. In reply the Chairman, Railway Board, stated:-· 

"I do feel that it was because of a measure of vision and foresight 
that the intermediate technology which was available, which is the 
mercury are rectifiers, was discarded at that time. Otherwise the ~ 

tion would have been disastrous, and we would  have had no manUfac-
t1UeC in the world and they would not have delivered the goods. So, 
there was a vision." 

1.79. In order to step don the current wbeD fakea from the mains from ,tile 
power hOUle to a low voltage aad coal'ert wllea aeees&ary from AC to DC, 
Rotary Comrertors were belag used in the Central Ranway. These CODvertors 
Were IlIStaIIed.1a 1929 and tbe expected life of these convertors was 25-38 yean. 
The Railway Administratioa ~ t  inl96J replacelbeat of these oVer-
-eed eoaftl'tors, but it was only ia November, 1969 tbat orders for 2 silicon 
'rec:dflers with thyristor equipment wereplac:ed with MIs. NGEF, Baagalore 
who were to obtain these from their collaborators M/s:ABG Telefunkeu, West 
Germaay. Ia September 1970, tbe Miaistry of RaUways (Railway Board) 
plaeed a direct order for the supply of five sets of these rectifierS on the West 
Germaa. firm who bad DO previous experieaee of supplying these equipments for 
railway tradlon. 

1.80. The Committee are surprised to DOte that although'the rotary conver-
tors in the Central RaIlway were iastal.Ied in 1929 and the expected life of these 
CODYerton expired in 1959, uO advaace plauming was done to obtaia replacement 
ror these COIffertors .. it was OIIly in 1961 that the RaHway Administration 
cODtemplated the replacement of these CODvertors. It took another eight yeats 
for the RaDways to adually p1aee an order for the purchase Of equipment to 
replace these comertors. Thi:i. c,learly iadicates that there has beea aD abseace 
of auy perspective ,Iaaniag OD the part 01 Railways. Moreot'er, ~  fact that 
Railways took as mucb as 8 years ia placing orders for the equipment dearly 
iDclicateS that the entire matter was dealt witb in a casualnwmer. The Committee 
would like to emphasise that the Railways should take action to decide about 
the replacemeDt of overageci equipment, much ia advance of the replacemeat 
becoming clue and once a decision in tbis relard is takea, prompt action should 
be takea to place orders and obtain the equlpmeDt so that these may be iastaDed 
and commlssioaed i D time. 
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1.81. The Committee note that in respollie to teader cnquirie s made fa 
July 1968 for supply of Rdifiers with Invers10a fadUties, the Railway Admlals-" 
tratioa rceelved five otfers. Out of these, tbe ot1ien of MIs. NGE(' Ltd., ad 
MIs. HE (I) L (now BTEL ) for silicon rectifiers with thyristor invertors 
and Mis. Raje Industrial Engineering Combine Pvt. Ud for melcury are rei-
tiliers were more or less complete. The TeDder Committee of the Central Rail-
way recommeaded the offer of MIs. HaJe Industrial Engineering Combine Pvt. 
Ltd. and did DOt aeeept die offer of MIs. NGEF Ud. as the replies from RaDway 
Advisers abroad had ladieated that for such heavy duties, controlled siUeon rcc-
tifiers had W)t been used in the "Railway abroad. Moreover, the Railway BO:ll'd 
bad also advised that for the purpose of Kasara Substation ~ rege-
nerative power bad to be dealt with, the RaIlway should employ only proved 
apparatus ad lot take UDIIeCess&ry hazards. The Tender Committee felt 
that it woaldbe risky to go in for silicon rectifiers particularly wben appreciable 
lUDOIIDt of foreign exchange was involved. The recommendation of the Teader 
Committee was, however, rejected by the Railway Board and it was decided ,to 
accept the offer of MIs. NGEF as it was felt that tbe thyristor equipment with 
separate rectifier and invertor element bad a decided advantage over the 
.. mercury are rectifiers. 

1.82. The Committee are nabappy that the recommendation of tbe Teader 
Committee of the Ceotral Railway for use of mercury are rectifier was rejeeted 
by the Railway Boarclyparticularly when the silicon rectifiers were notbeiaJ 
used for railway traction evea in the country from wbere these were purchased 
e.g., West Germany and tbe RaIlway Board itself bad given advice that 
the Railways should employ only proved apparatus and not take lDUIecessary 
hazards. " 

1.8..1. The Committee note tbat silicon rectifiers with inversion fadUties were 
at that time being used for railway traction in France and  USSR-oaly. The 
Railway Board have stated that 80 lirm in France was anxious to transfer the 
teclmoJogy to ladia due to the distance involved. As regards USSR it bas been 
!!!'fated by the Railway Board tbat as the equipment was being bought UDder IDA 
loan, USSR was not quaUfied to bid for tbe tender. Tbe Committee 
appredate w.hy· the Railways did not make any effort to get tbis 
tedmology traasferr.ed On Government to Government basis. The Commit-
wo a I d like to caution the Goverament against going in for IIDtested technology 
from firms wbo bave no previous experience in the Dne simply because easy 
f:laance Is avaUable from some foreign source. 

1.84. The Committee note tbat orders for five invertors to be supplied by the 
West German firm were placed OD 24 September. 1970 and as per contract these 
were to be supplied by 31 August 1971. However. these were actually shipped in 
April, 1974. 1bese were erected aud commissiooed between March, 1977 ad 
JUDe, 19:78 by wbleb time there warranty period had expired. The Ministry of 
Railways have explained that such a loug time was taken In shipment, erectioa 
24LSS/Bt-3 
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lIId.eGlDmissioDhIg beeaaIe the .. had to de_op tile tIesJp, ,get it approYed 
'Y'the Railway auther:ltles of &dia aDd· .... teIted. The Committee faU t8 
llllllerstaad that when die RaHway Admiaistratioa WQ weJJ aw.,e of tile ditr-.t 
pncesses that had to be goue daroalh Wore tbe supply of these ~ "'" 
... target date for the sbipment WIIS ftxed f.rl_ tbaDa year. The Coaaalttee 
would like to express tIteir UDbappiDellS at the 1I'0wiq teDcJeacy OIl tbe part If 
Gol'enunent DepartliaeDts to OX UDl'e8bstlc target dates for eommilsiODiag or 
projects which sabsequelltly DOt oaJy bring a bad muae to the Goverameat bid 
also results ia dJsappoiatmeat ud frastratloB amoagst the .Ukely beDe6clarle&. 

1.SS. In this CODDeCtioa. the Committee fiDd that the Railways took nearly 
two years Ia approviag the designs aDd drawings aad cletrance WIlS liveD to abe 
Orm to ship all equipmeat In March; 1974' only. 1be Coaunittec COIIIider tbat 
the Railways tookwaduly Ioag time in giviul clearance to the design IUId draw-
_submitted by the firm. S1ICb delays tbe Committee expect, will Ia future 
avoided. 

1.86. The Committee have been iDforme.. that a Dumber of suMlatioos were 
Loafed In isolated places some of which were hUJy areas away from Railway 
StatioDS aad sonie of tbem not approachable by road. 'Ibis resulted iD delay in .. 
coastructiOD ·of sub-statioD buildlags and railway sidings thereby causing fur-
ther delay iD erectiOD and commissioDing of the iDvertors. The Committee ~ 
sider that the job of erection BDd commissiODiag of these iuverton was not takeo 
up with the seriousness wbich it desened. The Committee fail to understaad why 
IIdion was not taken to c:oastruct SUHtatJon buUdbags in time ·to syoc:htooise 
with tile arrival of hivertors at Bombay. Moreover, the shipment of invertors 
"lIS itself dclayed by 2 to 3 years and there is no reasoD wby the building were 
DOt ready eyCD witbia the extended time that become available to the Railways. 
This is a clear case of faulty planning and lack of anticipation on the part of tbe 
Railways. 

1.87. The Committee are surprised to note that ODe ont of the 7 iDvertorsbas 
'lDOt SO far been erected and commissioned because it developed extensive 

~ t  seepage of water aad long storage. The equipment 
"hea received at site was iospected Jointly by MIs. NGEF aad Rlaifways iD . 
February, 1975 aDd DO damage was noticed. HowevCl, when the equipmeat 
was taken for erection iD August, 1978. it. was again inspected jointly by 
MIs. NGEF and Railways aad at that time damage due to seepage of waterl 
moisture was noticed. It is therefore dear tbat a adequate precautions were DOt 
taken during the storage of tbis invertor. The Committee would like the Ministry of 
Railways to inYestigate the precise reasons for the damage caused to tbiIf 
illleatur an' fix respoasibility for the same. 

1.88 ne Committee 'have been informed tbat Mfs. NGEF have 1IDdertakea: 
repair of ~ lD'feltor at their Works at BdpIore· ad that it is exPected to 
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be erected .. eelDlDllllioaed by June 1982. The COQllDlUee woaldJlke to 1ae 
hdbrmed of die latest positloa iD this regard. 

••• The ConunlUee regret to DOte that the illvertor at Tam.... wbidl 
was COIIIJIIissluae on 30 March, 1977 weat oat of order la Novemi»er, 1978. 
~ tIJb perIocI the iavertor worked for 99 out of totallllllllber of 581 days. 
'!be damage to the Invertor I. stated to be due to lasldatloa of a DUmber 
of CIODtroJ wires haliag beea eatea ~  by 'feI1Illasfrodeats. AeeordiDg to 
tile Miaistry .or Railways the . sped'" mntrol 8pIl'es aad coueetors were 
DOt procured aloapith ...e equlpmeutwhlc:b have been ordered by die CeaIrIII 
Railway. The Committee are uahawy at the fact . that the inl'el'tor remaJaed 
aaaWised for alJout three yean for want of necessary compooents after it was 
damaged In November, 1978. They would like that tbe circ:amstaDees III whieb 
these control wires were damaged and the reasons for delay ia importing 
eomponeats 8Dd elfectlag repairs to the invertor be thoroughly iIlvestfgated SlId 
suitable action in the matter taken. 

1.90. The COmmittee DOte that altbough adequate iDspection and pre and post-
commissioning tests were stated to bave beea carried out by theeagiileers of 
MIs. AEG/NGEF io the preseace of Railway eagiaeers, the performauce of the 
remaining five invertors after commlsJioning bas been hlgbly uasatisfactory 
as is evident from the ract that the invertor at Kasara worked for only 11 oat 
of 60 days after comml!lSiODiag. The luvenor at 1bakurwadi worted for 30 
days out of 643 days. The remaining three ioverton also worked for 17, 11:6 
and 155 days only and DOne of these invertors worked for more than 20% of 
days since commissioning. Although t1:Je Minfstry of Railway. (Ranw.y Board) 
have claimed tbat the penOl'JD8llCe of these in"Vertori after ~  
bas been fairly satisfactory, the same is DOt borne out by the data sup.plied by 
tbe Ministry of Railways. One of these io"Venors erected at Oombermall 
has worked for ooly 142 days out of 561. days after re-commi$SJoniag. The 

Imertor at Kasara worked for only 270 days out of 566 days. Tbe Committee 
CaDDOt but conclude that tbe iuvestment made in the purchase of these to¥erton 
bas remained by and large unfructifi.,. and tbe Railways have DOt beeD able to 
derive the e15peeted benefit oat of the invest ment. The Committee ~  

like to express their nnhappiness at· this state of affails. 

1.91. The COlDIDittee DOte tbat tbe Railways had catered into a eontract 
witia ·M/I. TataS in 1939 for using their transmission lines etc. for traDSlDittiag 
ebergy geaerated by Railways to flrious traction sab-statioDs In Bombay area. 
Consequent upoiltbe expiry of this COIICraet in February 1960, 
aegotiations werecarr1ed 'out by 'RaUwayswlth Tatas ia 1964t and 
• DeW eontraet was eatered into in January 1964 applieable .from 

February 1960 to Mardt 1967. Para 3(b) of this coDtract stipulated 
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that this. agreemeDt woold contioue for further sueeesslvc period 
of 5 years, If BO notice was gi"eD in writing by tbe GoVenuneDt to the 
Compallf, The TatlS proposed in this contract to ralse tbeir traDsmissiOD 
JiDe voltage to 110 kf for seeariDg bigher traasaais.rdOD efficiency. CODllderiag 
this prOpOsal as an advice from Tatas. in the coDtract entered iato by the RaiJ. 
ways "ith M/s. NGEF/AEG for supply of equipmeDt in 1969 aDd 1970 It was 
provided tbat tbe existiDg line voltage was 100 b aacI It was ea,isaged to be 
raised to 110 kv, However, when the equipment W .. IiI erected and colllllllssioaed, 
the system l'oItage on the Tata-Koyna-Railw.ys grid continued to be 100 kYo 
ancI is yet to be raised to 110 tv. Accordlag to the MiDistry of Railways the 
iDvettor equipment functioned satisfactorUy for a fe" months initially after 
tbe first COllllDls!JiollllJ bit ~ COID,IJDeats failell after bavin, been ex-
posed to low grid voltaJe coDditloll eODtinllolldy. 

1.92. The Ministry of Ranway! bave further Informed the Committee tbat 
MSEB (Mabaraslatra State Electricity Board) system is also equnetted to tbe 
Tatas-Rallway system 10 100 k' side. MSEB briags power. from Nagpur to 
Kalwa sab .. atioa (in Bombay area) at 110 tv where tbe voltage steps down from 
2lO kv to 110 ky. The power traD4Jmitted on the 110 kv line Is 80 heavy tbat 
the voltage at Kalw. drops down to 180 tv with consequential reduction ,in YOJ-
tage OD 110 kv side. The voltage of Western grid covering Tatas system Is 
therefore required to be regulated aecordiagly. In the eircamstances the pr0-
posal to raise the yoltage to 110 tv bas not been possible for Mis. Tatas. The 
Committee are forther informed tbat MSEB have take. op the work of rODnlng 
DeW traasmisslcm lines at 400 tv from Nagpur to Kalwa to Improve voJtaae rega-
JatioDS. The work is likely to be completed by 1982 sad after completioD of tbis 
work the entire system voltage of t ~  .. MSEB will go up to 110 
tv. The Committee further note that tbe equipment is now so designed that it 
can work on 100 tv as well as 110 tv system witb normal permissible voltage 
variadems. 

1.93. The Committee fall to uDderstand as to why the Railways did not eoter 
iato a formal eODtraet "Jtb 'I'atas in respect of change over of line yoltage from 
100 kv to 110 kv aod OD ~  advice from them that they w01l1d step op the line 
voltage to 110 kv locIaded a elause ia tbls regard in the contract entered lato 
'1titb the firm MIs. AEG,lNGEF • The Committee regret to observe tbattbll 
failure OD the part of Rallways to anticipate the possible delay ia conversion of 
line voltage bas contributed to the poor performance of the ID'tertors. More-
over, If the MinIstry of, RaIlways were not sure about the time by which tbis 
voltage coDverslon would take place, it Is DOt understood why the equipme at 
was Dot deslped in tbe ftrst instance In soch a "ay that It COlI Id 
work OD 100 kv as well as 110 kv system with aormal possible voltage varlatioos, 
no CoDUllittee caDDOt but conclude that the Railways bave falled to exercise 
aeeesury precautions while pladag the orders for the equipmeat. 
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f.94. The Committee lIOfe that when the Railway AdmiDisfratioa cIecldccl 
to go lia 'or sWeoa rectUIers with iavenion fadUties in replacemeat of the ~t
iag overaged rotary eoavertors, the value of the regenerated energy was esti-
mated to be Rs. 40 lakhs per IDDUm. However, according to the MinIstry of 
Railways tbe total ,aloe of reperated eaergy.per aDDum based on· 1979-80 
aeueratioa costs comes to Rs. 3.S lakbs ooIy. This bas resulted io avoidable 
1.05.'i of Rs. 36.5 lakhs every year. The loss would be mucb more if the fad 
that the current rate per unit is 29 paise, against 11.9 paise which was the rate 
wben the figure 01 Rs. 40 lakhs was ~  oat, is taken iato aceouot. 'I1Ie 
Committee find that the shortfall of energy is not only due to the poor perfor-
maace of the invertor equipment but also due to the delay iD providiDg the re-
q.isJte rcgeoeratiDg braking facilities to the goods as well as passenger locomo-
tives. The Committee regret to note that agaiDst 125 loeomotives which were 
expeded to be fitted with the regenerative braking equipment for capacity utili-
satiOD of the seven invertors and on the basis of which the earlier assumptlOD of 
tbe estimated value of regenerated energy of Rs. 40 lakbs per anoum bad been 
calculated, only 37 locomotives i.e. 34 oat of .49 passenger locos and 3 oat of 
57 goods locos hal'e so far been provided with the regenerative braking t ~  

1.95. As regards the delay in the case of goods locomotives the Miolstry of 
llailways have informed the Committee that initially regcoeradve equipment for 
15 loco., wa.'i supplied by DUEL, who had developed this equipment for tbe ftrst 
time, bat they did oot'work satisfactorily. Recently 5 sets have been modified 
and fitted on 5 locos and their performance bas been found to be reasonably 
satisfactory. Arrangements are being made to procure the ~ regenera-
tive equipment so that the entire fteet of 57 WCG/210c0s (!ould be fitted with 
such equipment. The Comntittee are ullable to appreciate why action to pro-
aare this partic:ular equipment for the goods locos was not iaitiated weD in 
advance partic:ularly when it was DOwn that without equipiag the goods locos 
with it the regeneration of energy will DOt be possible. Further, sio(!e BHEL 
was developing tbis equipment for the first time the Railways should have beeo 
more cautious to see that tbe equipment for all locos is received timely and wali 
free from any defect. The Committee recommend that IU least now the Rail-
way Administration shoold take immediate steps to provide regenerative braking 
facilities in all the locomotives on the blL'iis of a time-bound programme so that 
the c08templated beneftt could be derived from theSe invertors 

J .96. From the foregoiag paragraphs it is evident that even though the rotary 
CODvertors had become overaged .by more rhen two decades and their replace--
meat could not be deferred and cootra(!ts for two rectifters with ioversion faci-
lities for this purpose and five more thyristor equipment (iDvcrtors) (or new sub-
statiOD.Ii were ,.warded as far back as in 1969 and .1970 respectively the position 
at present is far from satisfactory. Out of the 7 t ~ only ave are 
workiDg and even their capacity utilisation is below the desired level. The 
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iovestmeDt of Rs. 1.04 crores 00 live iovertors bad remained unfraadifted for 
aboat six yean aoalbe iol'eshneDt (Rs. 0.41 crore) 00 tbe remaIaID, two ~ 
tillUl!S to remain uofrac:tiBed. Coatrary to the laltial estimated "alae (R s. 40 
lakIIs per UIIIDD) ofregeoerated eDeI'IY, the total value of rege.,ated eaergy 
based on 1979-80 geaeratioo costs comes to Rs. 3.5lakbs Galy. The Committee 
at this stage cauot but express tlleir dissatlsfactioD over the avoidable ~ 

sada as In awardiag the contract, approviDg deslp aacI drawlag details, coDlJlli-
sSioaing of the invertors and lack or proper plaaalog Ud monitoring at ... arlolls 
!t1ages. 

1.97. The Committee hope that suitable steps would be takeD earl,. to re-
couunissieD tile remaining two iavertors aad utilise an the sevea iuvertOfS to tile 
mas'mam poISibIe extent aod to DarrOW down the gap of Rs. 36.S laths at 1968 
price worth of eaergy per lIUlom not being recovered b)' pro1'idiag all the pas.'I-
eager aad goods locos with tbe regenerating braking equipmeat. 



CHAPTERn 

DEPOSIT WORKS ON RAILWAYS 

Aucllt Paragraph 
-. 

2.1 Works executed by Railways for other Government departments, 
munjeipaJities and other local bowes, private firms and individuals.' at the 
cost of the latter, are termed 'Deposit Works'. 

2.2 According to the ruies, no deposit work should be taken up by a 
RaiJway fill a detailed ~ for the work has been gotac:cepted by the 
party concerned and sanctioned by the competent Railway authority. Inthe 
casc of local bodies, privatt individuals etc., the estimated cost of the work is 
al'">required to be deposited in advance with the Railway. Further, no 
expenditure in excess of either the sanctioned estimate or the deposit made is 
ttl be incurred on any work' undertaken. unless acceptance of the party to the 
anudpated excess is obtained or the anticipated excess cost is deposited by 
the party. 

2.3 A review by Audit of the deposit works undertaken by the Railways 
revealed that, in a number of cases, the rules had not been sthctly observocl 
by the respective Administrations, with the result that excess expenditure 
amounting to Rs. 25.81 lakhs incurred on 11 deposit works by the various 
Railways had not been recovered from the parties concerned. The details 
of these cases are mentioned below : 

I. Central Railway-construction of a foot overbridge at Nasik Road 

2.4 Construction of the foot overbridge, at an extimated cost of 
Rs. ] ,05 lakhs, was commenced (May 1973) on this amount being deposited 
(June 1969/Ju]y 1971) by the Nasik Municipal Council with the Railway. A 
furtber deposit. of Rs. 0.41 lakh was made (June 1973) by the Council on the 
advice of the Administration that the cost of the work was likely to go up due 
to usc. of alternative sections of steel owing to non-availability of sections 
provided in the estimate and increased fabrication costs. While the revised 
estimate for Rs. 2.35 lakhs was sanctioned by the Railway and communica-
ted to the Council in ~ 1  the Administration noticed in June 
1974 that the fabricated steel ~  as also tbe fabrication charges, were more 
than estimated. with the result that the expenditure had exceeded the revised 
estimated cost/deposited amount. The work having been completed in 
~  1974, the Council was requested (October 1974) to deposit an . . 
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additional amount of Rs. 1 lakh to meet t~ increased cost. On this • .the 
.Coimcil, without depo&iting the amount, asked (January 1975) the Adminis-
. tration for the ~ t n report for scrutiny. While the bridge bad been 
banded overby the Railway to the Council in DeCember 1'974, the Adminis-
tration later re-assessc:J the excess over the deposited amount as Rs: 1.32 
lalcbs and requested (Ju!y/August 1975) the Council to deposit Rs. 1.38 tuhs 
(including interest' charg::s of Rs. 0.06 lakh), which tbe latter dcclined, 
(March 1977) to do. 

2.5 On a represe;1tation by the Council in September '1978 to ·the 
Minister of Railways, the Ministry of Railways (Railway'''soard) advised 
(February 1979) the Administration (on the basis of what had been stated 
in the representation) ··to recast the estimate talUng into aecoudt tbe actual 
expenditure on tbe work and without notionally updating the costs to the 
price level prevuifing at the time of completion ef the bridge", and al50to 
consider waiver of cJepartmentalas well as interest charges umtcr the ~ 

of the General Manager of the Railway. While the Administration conten-
ded (October 1979) that, the prices adopted being those prevailing at· tbe 
time of drawal of materials from the stock, no recasting on this account ·Waf; 
necessary, it found. after adjustment of certain credits not accountL.'t! fer 
earlier, that the excess over the deposited amount would be Rs. 1.09 lakhii. 
In March 1980. the Administration stated that the excess was likely to go upto 
its. i.IS ~ and that the question of waiver of departmental and nt~ t 

charges was yet to be finalised. 

2.6 Meanwhile, on payment had beel\ made (October (980) by: the 
Council towards the excess expenditure, though the work was completed 
over 6 years ago. The accounts of the work aii also tbe exact amount of 
excess expenditure to be recovered also yet remain to be linaliscd by the 
Administration (October J 980). 

Z. Southern RtlilwaY-(i) Fabrication of girders and Irestlt's required lor 
('onstruction of toad overbridges by 1l1dim, Railway Construc;tion 

t .. 

Company for Kudremukh Iron Orc Project. ~  

2.7 As decided at a joint meeting in April 1977 of the representatives 
()r the Ministry of Railways (Railway Board), the Ministry of Steel and ~ n  

and others, the Soutbern Railway ~n  the fabrication work ~: 6th 
AUBUst 1977 on to priority basis. In January 1978. ~ estimate for Rs. l J ~  

takbs was sent by· the Administration Lo the Indian Railway Constructi.on 
Company, with tbe request to deposit Rs. 10 lakhs initially. While. the 
fabrication work-.was completed. in January 1978, .the Company depollited 
Its. 6 lakhs on 31st March 1978. accepted the estimate in lune 1978'.All;d 
deposite4 a further sum or Rs. ].45 lakhs in October. 1978. While an esti-
mate for Rs.J3.551akhs waR sent to the Company on 11th ~  1980 ' 
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requesting it to pay the balance amount of Rs. 6.10 lakhs, the accounts or ~ 

the work are yet (November 1980) to be closed and the completion report 
drawn up, thougb the work was completed three years ago. 

(ii) Construction of sub-way for pedestriafls 011 behalf of the Corporation 
of Madras. 

2.8 The work, estimalcd to cost Rs. 2.32 laklts as per sanction (June 
1969), ~ commenced in April. 1970. While the cost as per revised estimate 
(January 1972) was assessed at Rs. 2.86 lakhs and the 'Vork was completed 
in November ~  actual expenditure was roundal thC time ofclosqreof 
the accounts of the work and prcparation of completion report in August 
1979 to be Rs. 3.12Iakhs. The amount deposited (June 1967-October 1971) 
by the Corporation towards the cost of the work being ItS. 2.86 lakhs only. 
the excess expenditure (Rs. O.26lakh) is yet '(September 1980) to be recovered, 
though it is over four years since the work was completed: The completion 
report is also·yet to be certified by the Accounts Office of the Ra.i1way (Septem-
ber 1980). . 

(iii) Construction of (l ~  betw{,!en ill WimcQ Nagar and Ennore 
station for a ./irm. 

2.9 The work, estimated (August 1974) tl) cost Rs. 5.77Iakbs, ~ 

~ n  in November 1974 and completed in January 1976. ,Agaiq,st 
a deposit of Rs, 5.80lakhs made (January 1970-March 1974) by the firm, 
the expenditure incurred, as per the 'Deposits Register', was Rs. 7.10 lakhs 
(involving an excess of Rs. 1.30 lakhs) arid as per the 'Works Register' Rs. 
6. 341akbs (involving an excess of Rs. O.54Iakh). While reconciliation ofthc 
two Registers, prescribed in the rules, has not been done, the excess amount. 
(to be assessed precisely) is yet to be recovered from the firm (Septemher 
1980). The completion report showing an expenditure of Rs. 6.34 t ~ 

prepared in February 1977, is also still (September 1980) und::r verification in 
'the Accounts Office of the Railway. 

(iv) COllstructioll of a siding fOl" Food Corpo/'alion of IMia. 

2.10 The work, estimated (March 1968) to cost Rs.4.99 lakhs, was 
commenced in August 1969 and completed ill June 1972. Against the 
Corporation's deposit of Rs. 4.99 lakh!l, the expenditure il1curred on tre 
work. as per completiOil report prepared in October 1976. was Rs. 6.471akhs. 
While reimbursement of the cxcess expenditure of Rs. 1.48 Jakhs was claimed 
by the Railway in February 1978. it is yet, to be received frQm the Food 
Corporation of India (September 1980). 
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3. South Eastern Railwtl;,tt--{i) Construction of a private siding for Cem"'t 
Corporation of India. 

2.11 The work was estimated (September 1967) originally to cost 
Ri. 19.43lakhs against,which the Cement Corporation had depOsited Rs.18.09' 
lakhs between July 1966 and March 1969. 00 the party requesting (July 
J969·June 1971) certain additions and alterations to the original plan, the 
work (including these) was completed in 1972 but the cost remained tobe 
finalised. At this stage. in the absence of complete expenditure statement, 
it was anticipated that the additional expenditure would be met from savings 
but on finding in August 1978 that the actual expenditure had ex.ceeded the 
deposit by Rs. 9.031akhs, reimbursement thereof was cllimed from the party. 
llte latter however refused (December 1978) to accept the additional liability 
on the ground that it had been as.sured tiJI June 1971. by which time all the 
major works bad been completed. that the total cost would be within the 
i\sn.ctioned estimate, Payment of the excess is yet to be made by the party 
(September 1980)." 

(U) Extens;on of private sidin<;:..for thl! Thermal Power t t n~ Korba. 

2.12 The work" which was to be executed by the party under Railwa)' 
supervision, was commenced in August 1962. the cost as per estimate prepared 
(by the RaHway) in 1963 being Rs. 15.31 lakhs. As only some fittings were to 
be supplied by the Administration, the party made a deposit of Rs. 2.41 lakhs I 
in May 1963 to cover the cost of the fittings an!i tll.e supervision charges. 
Wbile the wode was completed in December 1966 and a detailed estimate 
for Rs. 21.59 lakhs was sanctioned in January 1971. the Administration failed 
at that stage to assess the expenditure incurred by it in\relatioll to the deposit. 
A .. the time of drawing up the completion report in July 1976, the actual 
expenditure incurred by the Railway \Vas found to be .Rs. 4.95 lakhs. It 

~ only in October 1977, that the; Administration requested the party to 
pay the balance of Rs. 2.54 lakhs but no payment has been received so rar 
(Seplember 1980). 

(iii) Constructioll of assistedclim private sidillgs in ~  

2.13 Construction of assisted cum private sidings to service the Orissa 
State Electricity Board and the Orissa Textile Mills at Cbarbatia was commen-
ced in 1948 and completed in 1951. Certain ancillary works were completed 
in January 1958. As per agreed terms;' the Administration ~ debits 

, towards the cost of the work against Government of Orissa from time to time 
and received payments of Rs. 4.08 lakhs upto October 1962. The completion 
report was however prepared only in 1970 for Rs. 6.51 lakhs; while debit for 
the balance of Rs. 2.43lakhs was raised in April 1972. an amount of Rs. 1.28 
. Jukhs was' received in March 1976 lmd January 1918 leaving Rs. 1.15 Jakhs 
still . (September] 980) to be realised. 
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(iv) Provision of a rel>ersing loop in the assisted siding lor tl company 

2.14 At the request at the Company, the work, estimated (August I 
1965) to cost Rs. 1.1 lakhs (Rs. 0.66 lakh to be borne by the Railway, being 
oost of permanent way materials, and Rs. OAS lakh to borne by the part)'; 
tilia being reduced to Rs. 0.28lakh if earthwork and balastillg were dODe by 
the party) was undertaken by the Railway. In October 1966, it wa.c; noticed 
that a part of the loop would fall on private land re.quiring acquisition. 
Taking this into account and some additional works necessary', the plan ~ 

revised and the work' completed (June 1969) at a cost of Rs. O.94lakhbut 

without getting the paity's acceptance to the revised estimate or obtaining 
additional deposit over and above Rs 0.28 lakh already received. When a 
revised estimate was sent to the party ill August J 969. including provision 
for f,Jrther alleration to the siding, it stated (March 1970) tbat it did not 
want this alteration and asked for a revised estimate for the loop alone. 
Over fOll r yeas later. in June 1974. the Administration furnished just lln 
abstract cost of the loop for the party'lJ acceptance, and in 1976 the party 
deman ded refund of its deposit on the ground that the loop would not be of, 
any use to it. While the ~  made has not been refunded, the expenditure, 
(R!';, 0.66 lakh) incurred by the Railway is yielding no benefit to the Railway, 
the l . .)op being not commissioned !'IO far (September J 980). 

(I') Construction 0/ lines for iron ore loading at K;I'andul 
2.15 The work was commenced in September 1970 on behalf of the 

National Mineral Development 'Corporation Ltd. (NMDC) and completed 
in M:trch 1976. While NMDC deposited Rs. 1 lakh in September 1970, 
~  ~  lakhs in October 1970 and Rs. 0-.33 lakh in October )975 (Rs. 6.60 

~ in a1l). it was nodced. when the completion report was drawn up in 
December 1977, that the actual expenditure incurred, was Rs. 8.08lakhs but 
claim for the balance of Rs. 1.38lakhs was preferred much later in June 1980. 
Reimbursement of t41e excess expenditure is yet (September 1980) to be 
rccei'iled. . 

4. Western Raiiwo),--Foot overbridgl' 01 Kalol Station 

2.16 On the request (Februal'Y 1967) of the Kalol Municipality to pro-
vide a foot ovcrhridge at Kalol station, and' on ftnalisation (July J969) orthe 

n~ and t t ~ by the Administration. the Municipality was requested to 
liepooit the estimated cost ofRs. 1.87Iakhs. which it did in September. 1970 and 
May J971. In.December 1971. the Administration advised1he Municiplity 
that 'be cau se of acute steel shortage the plans had to be revised but did not 

• indica.te the cost implications of the change. The bridge was completed in 
Scpkmber 1974 and in October 1975 the Administration asked. pending 
fif\alisation of nt ~ for an additional deposit of Rs. 0.90 lakh by the Muw 
cipality in'view ofthe increase in cost ofthe work but it was not received.. The. 
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expenditure on the work was assessed in May 1977 at Rs. 2.58 Jakhs. When 
the Administration asked the Municipality to remit the excess of Rs. 0.71 
Jakh together with interest charges of Rs. 0.05 lakh, the latter disowntd 
(September 1977) resPonsibility therefor on .the grounds that the oripal 
estimate had been changed by the Railway without its sanction and further 
that the increase in cost was solely on account of the dcJayby the Railway 
in completing,the work. No further payment has also been received from 
the MUl1icipality so far (November 1980). 

2.17 II. In the ~ of deposit wOl'ks required to be maintained by the 
Railway at the cost ofthe.Department local body, private firms or individuals 
ordering the works, prior acceptance of the party concerned is required to be 
obtained for the annual rectJrling expenditure likely to be incurred by the 
Railway on repairs, maintenance etc .. , and bills are to be preferred acl!or:. 
dingly . 

• 
2.18 Non-observance of these rules by the various AdrllinistratioD.'l 

resulted in non-recovery of repaiJ"$ and maintenance charges, ~  indicated 
~ : : 

Cellu,,1 Rauway-ConstrllC'tioll of foot ol'erbridge at Nasik Road 

2.19 Though the work was completed in September 1974, no bilt for 
recovery of maintenance charges therefor ha.Il been preferred on the Munici-
pal Council so far (September, 1980). 

Northeast Frontier Railway--Prm-Miol1 oj' a It'vel crossing lor a jimi 

2.20 At the request (December 1971) of the firm, a. level qossing for 
its mechanised brick plant near Agthori Railway Station Wl\-S provided I;!ld 
opened for traffic in February 1973. However, no bill for recovery of char-
ges n~ account of its repairs, maintenance. operation etc, was preferred by.the 
Administration against tht: party. On this omission, being pointed out by 
Audit in April 1979, the Administration preferred (May 1979) a provisional 
bill for Rs. 0.87 lakh for the period from February 1973 to March 1919 
but the firm has not made any payment so far (September 1980). No agree-
ment has also been executed with the firm for recovery of such charges .. 

Westefll Railway-.fool ~  (It Kalol Stat/Oil 

2.21 Though the bridge ~  completed in September 1974, bill for 
maintenance charges amounting to Rs. 0.29 Jakh for the period from October 
1974 to March 1979 was preferred unly in May J978:-The party. has, ~  
ever, not yet (November 1980) made any -payment. . 
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Summing up 

" 2.22 The fonowing are the major lapses/failures on the part of, the 
Administrations in these cases : 

(1) ~  initial estimates of the works bad not been drawn up precisely, 
taking into account !l1l the ~ nt factors known at the time. 

(2) The progress of ~n t  had not been watched closely with a 
view to making timely assessment of the additional deposit requi-
red before incurring expenditure over and above the intial dePosit. 

(3) The accounts'of the works, as also their completion report"! had 
not been finalised for years after their completion. This led to 
the parties not accepting the Railway's belated claims for excess 
expenditure. 

(4) Bills for maintenBJU:e charges etc. had either not been prepared or 
preferred for several years after the Railways started incurring 
expenditure on maintenance following completion of the works. 

2.23 This para was issued to the Ministry of Railways (Railway Board) 
on 3rd November 1980; its reply is' awaited (January 198.1). 

[Audit Paragraph 19 of the Advance Report of the Comptroller and 
A uditor General of India for the year 1979-80, Union Government (Railways)] 

2.24 Works executed by Railways for other Government department 
municipalities and other local bodies, private firms and individuals, at the 
cost of the latter are termed 'Deposit Works'. According to the rules, no 
deposit work should be taken up by a Railway till a detailed estimate for the 
work has bcp.n got accepted by the party concerned and sanctioned by the 
competent Railway authority. In the ca.'ie of local bodies, private individuals 
etc., the estimated cost of the work is also required to be deposited in 
advance with the Railway. Further, no expenditure in excess of either the 
sanctioned estimate or the deposit made is to be incurred on any work under-
taken unless aoocptance of the party is obtained or the anticipated excess cost 
is deposited"by the party. 

2.25 When asked to furnish a statement giving the number of de.pOsit 
works undertaken every year, the Ministry of Railways (Railway Board) 
have furnished the fonowing information : 

. , 

Y.ear Total number of Amount 
Deposit Works (in lakhs of as.) 

1978-79 483 6.046 
1979-80 491 9.9SS 
1980-81 587 10.808 
1981-81 414 8.673 

• 
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2.26 Asked about the ~ t  outstandings a,ainstGovernment de-
partnicDts, public sectO( undertakings, private parties etc,., the Ministry of 
Railways (Railway Board) have stated in a note: "i. 

"The tOtal amount outstanding for dcpo'sit works against partiQl 
other the Government departments totals to Rs.75.44 Jakhs. ~ 

due fl'Q.Ol Government departments totals to another Rs.;261.08 laths 
bringing the overilll total to Rs.336.S2 lakhs .. The summary of these 
amounts are enclosed. (Appendix i). 
It maybe seen that the total amount due Rs. 336.52 Jakhs forms 

a small percentage of the value of works handled every year 
amounting to about ·Rs. 8,600.00·Jakhs (3.9%)." 

2.27 The Committee 'desired to be informed about. the amount of 
outstandings against ~ firms and individuals, the period since when 
these amounts have been outstanding and break-up of : ~ t  

In reply, the Ministry of Railways (Railway Board) It&ve farnished th!; 
following information : 

(Amount!! in lakhs of Rupelll) ._--------_._- . 

~ t  

&. 

Private Individuals 

"Less than one More than More than Total 
year onoyear threcYO!lTS amount 

but less tha 11 
:I yoarS 

__ .0-"'_ ~ 

3.06 2.73 7.40 13.19 

The bre:Jk-up fore:lI,;h party and individual is indicated in 
tne attached list .(Appendix II). or the R'J. 11.1'9 lakhs due 
only Ita. O. J (j la kb is to be rcallsedfrom individuals and balance 
from priva te firms.·' 

, . 

2.28 When asked about t'he number of requests received by railways 
for deposif-works and the number of cases in which work bas Dot ~ been 
started and the reasons for the same, the Ministry of Railways (Railway 
Board)-jn a Dote have sf.8:ted as follows : 

"The number of requests received is 360. The .number of works 
not started yet is 156 of which 83 are on party's a:ccount and 73 on 
Railways account. The commencement/progress of work is helc;l up 
on party's accouut in many cases, the reasons which have mOltly 
. featured ate : . 

(i) ReYisJon or plans. and scope of work and estimates at the 
instarance of party • 

. " 
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(;i) Work rcquir\!d to· be executed by the party and oalysUpervWonto 
be done by RJys but party not having approached the Railway as 
yet for startlpg the work. 

(iii) Rq.iJway could not start work becawe party has not started/· 
completed its portion of work. . 

(iv) Party wants work to be postponed/slowed down/deleted. 

(v) Land not made available by the party. 

(vi) Materials to be supplied by the party D.ot supplied. 

(vii) Party not Jiving undertaking to pay varjation in costs." 

2.29 When asked about the intctnaJ checks prescribed if.any, to ensure 
that the relevant rules in regard to deposits works were observed, the Ministry 
of Railways (Railway Board) have stated in a note : . 

. "Internal checKS prescribed· for the execution of Deposit Works 
are containe9 .in'paragraphs 932 to 935, 1037-1038. 1777, 2027 to 2031 
of the Indian Railway Code for the Engineering Department and paraS 

3101 to 3104 of the Indian Railway and Works Manual." 

2.30 The Committee desired to know the circumstances in which 

these rules were riot observed in the cases mentioned in the Audit Para. In 
Rply, the Ministry of Railways (Railway Board) have stated in a note : 

"Briefty. the kind of circumstances in which recoveries could not be 
effected in time, were as under: . 

'" 
{a) Executioa of work spread over a &lumber of years and increase in 

prices of material and labour; particularly permanent way materials 
during the period which could be evaluated and ascertaiaed only 
on the drawing up of the ~ t n report. 

(b) Change in the agency for the supplying of penn anent way material 
i.e., party agreeing initially to supply the permanent way material 

and later on in the course of execution of work expressing inability 
to do so wholly or .partially and requesting the Railway to supply 
the m!1terial in order that tbe work may be completed soon. When 
such a request is received it becomes difficult to stop the work 
miqstreamjust for the purpose of revising the estimate/sandrenlisi-
ng the additional cost. which takes time. 

(c) Parties asking for additional facilities in the course of execution of 
work or in the final stages of the completion of the work. Usually 
in such cases. it ~  impractical to stop the work for the 
purpose of revising ~ estimate and realising the extra costs whick' 

takes time. 
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(d) Changes in the design occasioned by non-availability of materials, 
particularly steel involving additional cost. 

(e) Difficulty in stopping the work in between for lack of depositing of 
additional funds, in cases of Government departm:nt/public sector 
undertakings or work of National and Public interest. 

(f) The nature of deposit works executed by the Railways for parties 
is very often such that the): cannot be stopped and recommenced as 
safety gets involved. Works like provision of a suD-way. foot-over 
bridge, siding which involves connection with Raaway lines and 
alterations to existing yards, level crossing etc. are such tbat 
once they are started, they must be finished as otherwl'ic -safety is 
jcopardised. 

(g) Difficulties in acquiring land, for which ~ n  and estimates badto 
be revised." 

2.31 The Committee desired to be apprised of the present position in 
respect of cases given in the Audit Para .. ]n reply, the Ministry of Railways 
(Railway Board) have stated as fonows: 

"The position in respect of cases listed is ~ t  below: 

J. Central Railway-Construction of a foot 
overbridac at Nasik Road. 

-2.(i) Southern Railway-Fabrication of gir-
ders and trestles required for ~n t
ction of road overbridacs by Indian 
Railway Construction Company for 
Kudremukh Iron Ore Project.' 

The matter has since been settled by mutual 
discussion. The Railway have decided 
to waive c1Cpartmental and certain other 
cbaraes llmounting to Rs. 71.681 and 
the balance amount as. 45.593 has since 
been paid by the Municipal Cuuncil. 

In 1\ joint meeting convened by the Ministry 
of Stecl'& Milles sometime in April 1977 
it was resolved that the fabrication of 
airders and trestles and eraction of 
the steel work for the construction of 
four brid.aes should be undertaken· 
departmentally by tho Southern RaiJ. 
way. MIs. Indian Railway Const. Co. 
'. was not in tho picture at that stase.lt 
was only later in Oct. 77 that it was deci-
ded tha t the eroction work would bo 
Oltocutcd by Mis. Indian Railway Cons-
truction Co. ~  Mrs. Kudremukh Iron 
Ore Projec:t. It was at this slap only 
that the work had to be treated as a 
deposit work. ' 

The work was' estimated to cost R •• 
11.93 lakhs exc:ludinJ -the oIomont ot 
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Kamatab State Sales Tax. An oxpencU· 

ture of Rs.12. 7 Iakh!; was ~ and 
adding'Rs. O.SS.lakh towardls Karnatab 

.. 'Stllte Sales Tax etc., the total expenditure 

came to Rs. 13.55 lakhs. As MIs. Indian 
RI),. Constn. Co. have paid RlI. 7.45 Jakhs, 
Rs. 6.10 11'!kh.. is yet to be: recovered. This 
is under correspondence with MIs. Indian 
Rty. Coostn. Co. Discussions al'Q now ia 
prdaress (0 settle the issue. The balance ititl 
due from MIs. IRCON has since been. 
revised to Rs. S.U lakhs af'tcr accountina 
for ~t of Rs. 87,9SO .• 

2 (ii) S. Rly.-Col\ltruotion of a sub-way for. 
pedestrians for the Corporation of 
Madras. 

2(iii) S. RI),.-Con!ltrUClion of a sub-way 
between Wimco Napr and Eonore 
stalinn for MIs. Ashok Leyland. 

3 (i) S. E. RIy.-Construction of priva1e 
siding to servo the c:eG1ODt factory at 
M:lIldha r for Cement Corporation of 
.lndiu. 

3 (ii) eKlension of private siding to serve the 
Thermal Power Station at Korba for 

M.P. Stote Electrical Board. 

24 ~  

The exceas expenditure of R.s. 32,538.93' 
has sinc:e been rccavercd from the Cor-
poration. of Mudras and the corn&flC-
tiOI\ report has been drawn and verified. 

The excess expenditure inclIlTeit as. 
65,099.67 bas sinCe been rccovorecl 
fromthc firm. The completion report 
has been drawn and verified. 

TIk.'I'O is no dispute resardina the quantum 
of work cxtJI:Uted by the Railway for 
Cement Corporation of India. The 
dispute concerns only the Jlmnl 'of 
permanent way materials used in the 
·works. The execution of work was 
spread over II long period of 12' years -
from 1966 to 1978. in the coune of 
which the prices of permanent way 
material increased considerably. Bai-. 
des the party themselves has IIsked for 
certain works not included in the ori-
ginal plal1. The matter has been taken 
up with the Cemcn..t Ccrporation of 
India and it bas been mutuaUy decided 
to hold a meeting to SClrt out this pro-
blem reg.lfding pricing of material. 
The increase in the price of pcrmanen.t 
way material could not be foreseen-and 
provided COf as the work, drllegod on ror 
II lonl time. 

The situation bas urisen because the 
party who wore mquired to' supply the 
permanent way material for the work 

expressed their ina bility to do 80 during 
tho proJl'e8S of the work and requested 
'the Railway to IUPply the material in 
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3(111) Coolb'Uetion of assisted cum-privat" 
sidinJ for Mis. Orissa State Elec:triclty 
,Joan! &: Orissa ~t  MUls at Char· 
batia. 

3(iv) Provision of revcl'fling lOOP iii the assis· 
ted sidina servin!: MIs. Indian A.lu-
minium Co., Moori. ~ 

4. W. RlY, Cons1ruction ofa foot ovcrbridSC. 
at KaIoJ station fpr the Municipa.lity. 

order the t the work. ma)' be contpleted. 
This request was aareocl to and the 
Railway incurred an additionu I cxpen • 
.. diture of Rs. 2.S4 lakhs in order that 
the completion of work. may. not be 
de1a)'cd. 

The matter bas been taken up with the 
M. P. State Electricity Board,wbo have 
replied that as this is an old case they . 
would take 801ne lin1e to ~  

paymeat. 

The understal\dinll between tho RaUway 
:tnd the party was tbat debit!! would 
be raised ~  a, the work 
advance5. A debit for Ri. 4.08 lakbs 
has been accepted urto ~  Again!;1 
-the further debit rni!lCd for Rs. 2.43 
la,khs. Rs. 1.28 lakh.Oj hIls been cleared 
and for the balance amount Rs. I .15 

~ meeting has been held and the 
matter is bcinl punued. 

As the land required for the provision of 
reversing loop and that of 1I1tcrations 
to the ~ t t  ~ n  could 
not be acquired, the plans had to be 
modified and t ~ involved additional 
lenith of p. way. The estimate h!ld to 
be revised but meanwhile the party 
requested thut the proposal for alterrul' 
tions to the sidift8S may be dropped. 
Later the party also requested tlmt the 
work for provision of II rcvcnillg 
loop may be also given up. Meanwhile 
the Railway, had incurred expenditure 
of Rs. 3O,S87. 28 as upinst a depollil 
of Ils. 28,000 received from the party. 
The party also deposited another Rs. 
22,423 in connection with the alternatiOns 
to the sidins. The Illy. is makins every 
elTort to settle the matter. 

Due to acute shortase of 'cement and 
steel, the design of the bridge had to be 
revised providins'for materi,als readily 
available. Meanwhile the prices of steel 
!mel cement bad increa.ect entallin. addi· 
tional cost. As SOQn al this position 
came to lipt, the estimate was revised. 
The rna ttor ,was taken' up with the Muni-
lripality and they were asked to deposit 



45 

.cR.-Construction of a . foot over-bridac 

.at Nasik Road maintenance chal'Jtel), 

'NFR-Provision of level crossing for 
AS93m Bricks and Ceramics Private Llmi· 
ted. 

W.R.-Con.'itruction of a foot ovcrbridge 
.at Kalol, ~t n Mai,·,teRancc charges. 

'Southern Railway 2 (iv)-Construction of 
.a. 'siding for Food Corporation of India. 

the additional cost. Thouah the Muni. 
cipality had objectcdto bearin.tbis 
additlonafcost initially, tbey have shu:e 
. taken a less rigid poaition after the 

Divl. Railway ManaPI' met the Presi. 
dent of the Municipality and explained 
to him in, detail the reaSOQS for addi· 
tional costS. The matter has also been 
taken up with the Govt. of Gu,larat, 
Panebayat Rod Housina" Urban Deve· 
lopmont Deptt. aDd it is hoped that the 
amount would ultimately be' rcaUsed . 

The aareement with the Municipal Council 
specially provides that actual . mainte-
nance charges on repair/painting would 
be recovered by the Railway .. However, 
it is ascertained Crom the Railway tha t 
no expenditure was actually incurred on 
the maintenance of the said foot over· 
bridge and hence no bills were preferred. 

The bills could 'not be preferlled in lime 
because the standard agreement form 
has nol been executed by the party 
inspite of several reminders. Level 
crossing facility has since been terminated 
w.c.f. 5-6-81. The question of institutina 
:J suit asainst the firm is bcin,looked into 
by the Railway. 

Unless the final cost of the work. is avail· 
a ble the maintenance charges alMot be 
worked out exactly. ·1n this case the 
Railway took sometime in finalisins the 
completion report and obta inina the 
lotal cost because fabricauon had to be 
done out Qf materials released from 
different works. Pcnding this. the pro-
visional bills have been preferred as per 
extant rules (2037 E). 

There arose a differeilce of Rs. 1.51 Jakhs 
in the expenditure incurred ~ shown 
in the Works register and the deposit 
miscellaneous register. The difference 
was reconciled and the expenditure on 
the work was arrived at Rs. 6.5 lakhs 
reflecting an excess of Rs .. 1 .51 lakhs 
over, the deposit amount. As soon as 
this excess came to light, fc] was asked 



46 

to deposit this ~ nt  Personal con-
tracts were made and reminders ~  

FCI have replied that tbcy are obtllin-

ing the sanction of competent authority 
and the payment will be IIrranaec!.shortly.' , 

2.32. When' ask04 about the steps taken or proposed to be taken to 
CDlUIe that there WIll flO recurrence of such cases, the Ministry of Railways 
(Railway Board) have stated: 

"The importance of complying witb the extent instructions and 
procedures for the execution of deposit works have· been reiterated in 
a cir"ular to the Railways. General Manaaer of Railways have hoeD. 
~n:  in the matter to exert their good offices and take aU flCCOS-
sary steps for ensuring recovery of outstanding dues. Further General 
Managers and Divisional Railway Managers have been asked to 
discuss these-items in their monthly meetings with Headquarters/Divi-
sional Officers. FA &: CAO of,tbe Railway and Senior Accounts Offi-
cer oftht Divisions have been asked to put up statements of the depo-
sits ~t t n n  to the General Managers and the Divisional Railway 

. Managers to enable them to know the monthly ~ t n and take 
timely steps. The Chief Engineers and Divisional En Jinec rs 
have been asked to pay special attention for the proper 
maintenance of the records concerning the deposit works i.e. timely 
6ubmission of the ,"aterial returns by SlJpefrsors, timely posting and 
evaluation of works registers and the drawidg up of completion report •. 

2.33. Regarding the precautions taken to ensure that no excess 
expenditure was incurred .'On deposit work!\, the Chairman. Railway Board 
stated before the Committee : 

"There is no question of exoceding the amount. Work will remain 
incomplete. To that extent, It will be a loss to the party." 

~ . 
2.34. When asked jf the procedute was actually being followed. the 

. witness stated : 

"To the best of my knowledge. tPcre is no case where·we have made 
any extra exPenditure, without realising the money. But undCf several. . 
works there may be minor amounls outstanding. A parl from tbat 
we don't ~ n  from our pockets and complete the work for others." 

2.35. Member Engineering, Railway Board added: "We use materials 
received'for other works. We would have ol'iginaU), esti.!Mtod a t ~ 

figure: Where there is a surplus of SOIm: materials, they would have 
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betn transCerr«i to some other work. That division will have to appr/Jisc 
it. That is how this dOtay has happened aRd some excess is there." 

-2.36. The Committee desired to know if the likely cost escalation was 
taken into account while preparing the estimatts. In reply, the r"presentative 
-of the Ministry of Railways (Railway Board) stated before the Committee : . -

"In the cst ima.tes when they are framed, cost escalation is not added, 
because it t hen becomes revised estimate. No specific provision for cost 
escalation is made •....... upto 20 per cent we C&Jl alaim on a.ny 
e!lfimatc' and ask them· for it." 

2.37. Elucidating the ~ n further, Chairmall,Railway Board 
-stated before the Committee : . 

• "There are safely clauses bnilt in the contract. When the estimates, 
are finalised and we give rhe final accep!an.ce letter, we do expect that 
Ihe prices will rise and therefore, we write in that Jetter that up to 20 . 

por cent, they will have 10 pay without our giving to them account 
for expenses so that 200/0 is covered because of the nature of ihe 

econom)-. Second thing is, if for any reason the costs are likely to 

go beyond 20 per cent, !hen we will submit a revised estimate which 

they wiII have ta accept.:' • 

2.38. When asked if Railways enler into any formal contract WiLh the 

private firms and individuals before undertaking a particular job, Chairman, 
Railway Board repJied : 

"Estimates are made. We write a letter to the party mentioning 
these I wo conditions I just referred to. Then we do not· start the work 

till they sayl'this is. acceptable to us" and till they deposit the initial 
amount. This is the contract. I tell him that these are the conditions 
and he accepts them. He is completely under our mercy. He has 

deposited the money with us." 

2.39. The Committee desired to know why the time limit of six months -
fixed for fi1l,,,lisa,1 iolt of accounts of these works and completion reports was· 

.. not observed in the cases pointed out in the audit para. In reply, the Ministry 
-or Railways (Railway Board) have stated in a nOte : 

"Delay in the drawing up of completion report usually arises on 
account oflate submission of material at site returns and. their evaluation 
. and posting. late.finaUsa.tion of contractor's bills, late raising of debits 
by various Railways and units concerned. However, tho importance 
of drawing up of completion reports partioularJy for deposit works have 
been re-emphl'.sised to . all ' the. Railwa.ys vide Board's circular 
No. 80/WI/SP/13 dalcd 28+80. 
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RuleS regarding oo.r;npJotion estimatos, eompletionroports arc' 
contained ~n paras 1801 to 1818 of the' Engineering Code and paras 
2116 to 2720 of the Indian Railways and Works Manual," Those rulos· 
arc very ~  and a strict obServance of these 'rules should 
normally be suflioiont to keep tberecords and recoveries up-to-date 
and so the importar.ce of complying with those rules and regulations bas 
been l'eiterated to the ~  to . 

2.40. It was brought to the notice of the Ministry of Railwa.ys that in 
,one case relating to the Orissa SMe Electricity Board while the work wac; 
completed in 1951, the compktion replft was prop!\red only in 1970 and 
part amount was yet to be rel\lised. III reply, the representative of the 
Ministry of Railways stated in nt~ : 

"In 1960, the report was prepa.red. It was: obj:;cted 10 and ~  ill 

it had to go through the milt. ~ fin:LI rep:>rt cam;: in 1970. It W3" a-
very bad case.·+ • " 

2.41. The Committee were informed. by the Ministry of Railways 
(Railway Board) that an amount of Rs. 71;681 representing deparhnental 
and interest ~  against Nasik MllnicipJ.1ity for cJnstructioJl of a fool 
ovorbridge at Nasik Road had been .waived. When asked to intim1te t ~ 

amounts of departm,ntat cha.rge) written off by Railways during la.st 3 
years in ~t of dep:>sit works, the Ministry o. Railways have furnished 
the following information : 

"The deparlmental cha.rges w<ived by the Railways year-wise are 
are as under :-

Year 

~  in lakhs 

(Total umount 
waived) . _ .. _-_ .. __ ...... _ .. _ .... _-_ ... _. __ . __ ._-_ ...... _--_. __ ... ,., ....... _. __ .... 

1978-79 

1979-80 

J980-81 

1981-82 
-----_ ... _--.,.---------

2.94 

0.25 

6.87 

2.23 
~ ..... -........ -----.-.-... , 

"The waivalof departmental charges has been done very sparingly 
in works done for l,?cal bodies, Goverment Department .. and Under-
takings. where the orgalli..:ations have ~ nt  for it, a.nd in order 
to reach amicable settlements: These are mostly for works like ca.nal 

~ n  foot.aver bridges etc. which .have imp0l13,ncc ~ public 
utilities. The amounts waived ~  .An insignificant p,rcentage of. the 
value of work handled. on' average less than 0;04%," 
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2.42. The Committee desirt.d to be apprilred of tht-lotaJ number of 
cases under litigation against private firms or individuals on accoWlt of deposit 
works. In reply, the Ministry of Railways have,informed in a:note that the 
number of such cases is 19. It bas ~  been .stated that "the majority 
of the disputes i.e. 11 out of 19 relate to the periodical (evision of the rates 
(or maintena.noe charges for sidings on the updated costs of tho assets. Some 
of t ~ cases are pending before the' Railway Rates Tribunal:' 

2.43. The Committee desired to know if the responsibility for the lapses! 
failures ill the various cases mentioned in the Audit Para hal· since been fixed. 
In reply, the Ministry of Railways (Railway Board) have stated in a nOle 
Uli follows:-

"Railhvays are executing a large number of deposit works for 

various Government Departments, Public Sector Undertakings and 
private bodies and individuals. In the majority of cases:'Tecoveriei!> 

a.re made well in time. Quite often the amounts that a.re due to the' 
Railways are disputed by the parties and these have to be gone into and 
settled by mutual discussion to the satisfaction of the Railway and the 
party, which necessarily involves going into the records. correspondence 

and examination of points and counter points, leading to delays: There 

is also pressure from the Government Departments, Public Sector 
Undertakings and other semi-official bodies on the Railways to continue 
with the work pending deposit of the amounts due and these cannot 
altogether be ignored , because stopping the work half wayjf> not a 
practical proposition-fir!ltly as it will lead to infl"uctuous locking of the 
expenditnre incurred, secondly to further dclays cau!>ing escalation 
of costs. In many cases the progress of works cannot be switched 
oft' and switched on according to the dcp,osits made from time to lime . \ 

beoau!)ccommitments have to be made to the oontractors and supplier!> 
of mat.erials on a long term basis. Also once an orgarusatioll is set 

up, it cannot be withdrawn in a hurry and once it is withdrawn, it can-
not be rc-establistied without incurring additional expenditure. Many 
deposit works executed by the Railways for parties are !luch that once 
they arc sta.rted they must be finkhed, evton thouSh the incurr.ing of 
additional costs may be anticipated, as they cal1not be left half way 
jeopardising sa.fety. Besides, quite a few worb have public importance 
a\ld they cannot be stopped without incurring public c..Titicism and rescn-
fment. In such casos, we have to continue with tho work and chase 
the parties concerned for .depositing the excess costs . 

. As already mentioned the circumstances leading to such ~  could· 

not lead to fixing of individual responsibility." 
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nt n ~ t  on Deposit Works 

2.44 In the case of deposit works required to be maintained by the 
RaiJways at the cost of the Departmorits, local bodies, private firms or 

iaciividuaJs ordering the works, prior acceptance of the party .is required to 
be obtained (or tho annual recurring expenditure likely to be incurred.bY tb.e 
RaiJwlI.ys on repairs. maintenance etc. and bi_Js are to be preferred accor-
dingly. .' 

2.45 The Audit Para has poinaKi out three caseS where non-obscrvance 
of these ruJes by the various Railway Administrations has resulted in non-
. recovery of repairs and maintenance charges. The Committee desired to 
know the circumstances in which thc bills for ma.interu'.ncc charges ctc. ~ 

not preferred in time in these cases. The Committee also desired to be 
apprised of the internd checJcs exjsting. if any,to ensure that bills were 
preferred in time. 1n reply, the Ministry of Ra.i1ways (Railway Board) h;1Ve 
stated in a note as follows: . 

"Thel'c are three ca$es cited regarding non-prefercnce of bill!> for 
maintenance charges. In the first case namely level crossing for ~  

8rjcks & Ceramics Priv8.te Limited 011 N.F. Rdway, the bills could not 
be preferred because the party for whom the work wl'.s cxecutell (fliled 
to sign an agreement despite repeated reminders. In the second ca.se 
of Foot over bridse at K?.Iol on Western Raihvay,biUs for maintenance 
charges could not be preferred earlier as the completion cost of the 

work was not available. The finalisa.tion of Completion Report and 
obtaining the total cost took time beca.use t ~ t n was done 

out of IIlaterials released from differcmt works for which receipt of 
debits took time to finalise .. In the third case of FOB at Nasik Road 
on Central Railway no bills were preferred as no maintenance charges 
were incurred . 

When an asset belonging to a party is required to 00-maintained 

by the Railways. details namely, completion cost, maintenance charges 
etc. to be levied are fumished to the Accounts Deptt., and an agreemertt 
with the party is also executed. The maintenance charges are also 
reviewed once in five years by updiatng the costs of assets. ACCOWlts 

Department ensures thaCthe bills are submitted. to the party timely. 
In case of non-recovery they advise the eXecutive to tclke action for 
recovery of the amount or stopping the maintenance". 

ff· 
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2.46· When asked why these maintenance charaes were not bema 
realised in advanCe. Chairman, Railway Board stated in evidence before the 
Committee: 

.. As far as maintenance isconcemed, it normally cannot and should 
not be alJowed to go by ~ t ~  we can settle it with the person 
who tries to default by closing the siding, declaring in one minute 
that this siding is unfit for further trafB.c and the industry wiD cJose. 
For that reason, the mainwnance charges are not realised in advance. 

Since the railways came into being, maintellance charges are concurren-
tly rcaVsed because the Railway has the authority to realise the charges. 
Tberefore. the question of advance docs not arise in that." 

2.47 When D.sked to furnish the amount of outstandings against indi· 
·'Viduals/private parties on tlC.COunt of maintenance charges, and the period 
Jor which these have been outstanding, the Ministry of Railways have stated 
in a note as· follows: 

"The a mounts outstanding against n ~ parties 
on account of maintenance charges of deposit worb excluding Assis-
ted sidings, and tlte periods for which these have been outsta.nding are 
indicated below :. 

Private firms 
and 
Private individuals 

Less tban 
··one year 

39.21 .• 

(I\mount in Iakhs of Rs.) 

More than More than Total 
one year 3 years amount 
but less due 
tban 3 years ._--:---_ •.....• -. __ ... _---
22.03 15.00 76.24 

1.48 Works are executed by the Railways for otber Goverameat .. 
partmellts, municipalities aad other local bodies, private firms ud ~  

'at tile cost of the I.tter. These works are called "Deposit Works". De 
BUillbel' of sueb works undertakea by RailwayS dariq 1980-81 was 587 and the 
amotUat Involved was Rs. 108.08 crores. The Rules provide tbat DO deposit 
work should be takea up by a RaDway till a detailed esdmafefor the work bas 
been lot accepted by the party coaceraed. ID the cue of local bod ... ,mate 
iadMduals etc., the estimated cost of tile work is also required to be depellted III 
advaace. This is clearlv -laid down la Paras 2027 to 2031 of &diu· RaIlway 
-Code for the E-.iaeeriDi Dep.rtmeat. Further, DO excess expeaditarc . Is to 
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, be ~  oa, aay work ualess acceptallCe of tbe -party is obtaiBed or the-
laddpated exeess eost Is' deposited by tbe party. .  , 

2.49 The Committee arc surprised to DOte that iaspite of these nales aDd 
the claim of tbe Railways tbat sufficient iaternal checks exist to guard ragaiDst 
aay violatiOD of tbe rules, an amouat of Rs.3J6.51lakhs is outstaadlag alaiDst 
the parties oa whoJe behalf deposit works were uadertakeD by :the Railways. -
Oat or this ~ Rs. 114.66 lakhs i.e. a)KJat 37 % bllR been outstaading 
for more than three years. Further. out of the total outstaadiDg amount of 

Rs. 336.51Iakhs, the dues against Goverameat departnaeats totalled Rs.161.08 

laths, and against parties otber tban Governmcat departmcots Rs. 75.44 
lakb!c. It is evident therefore that the rult"'i on the subject are not beiDg strictly 

followed and there bas been laxity on the part of ~  authorities iu obtainiDg 

'the COQCurrence of the party concerned or getting the amouDt deposited In 

advance iacurring extra expenditure. The Committee. would like the Railway 

authorities to look into the matter in depth aod issue fresb instructioas to aU tbe 

Zonal Railways to ensure that the rules on the subject are followed aad the 
iotcmal cheeks prescribed are implemented in actual practice. The Commitk.-e 

further recommend that in all cases of excess n t ~ incur.red by 
the Railways without ~ n n  the prior concurrence of the party concerned 

or getting the amollnt deposited in advance, individual responsibility for the 

failure should be fb:ed !J1d necessary remedial action taken so that such 
lapses do not recur. 

2.50 One of the reasons for incurriog excess expenditure is stated to 
be that the n ~  registers on the subject are not being kept IIp-to-date aod 
the completion reports are not prepared in time. Although tile rules preseribcd 
that thC completioo report should be prepared within six months, in a number of 
cases this is not being done and in one case relating to the Orissa State Electri-

city Board, wbile the work was completed in 1951 and certain ancUiary l\'OI'ks 
t~ t  in 1958. the completion report was prepared only in 1970 and tbe 

~  amount of Rs. 1.15 lakhs is yet to be realised. This is a glaring' 
ex.ample of tbe in,different maliner in whid. the preparatioa of completion 

reports is being dealt with by tbe Railway authorities. The delay io pre-

pariogcompletion reports is stated to be due to late submission of material at 
site retaro§, tbeir evaluation aDd posit.., and late raising of debits by ,.rious 
Railways aoll Uait'i ett. The COMmittee feel tbat all these factors co easily 

be eoatroUed by better sllp2rvisioll. They shlllllillike to empllasise that la 
order to avoid CJ(cess n: t tC ~ on depl)jit works, it is imperative tbat the 
progress of cxpenditure on every inllividual!l work is watched carefully and the 

completion rep!)rt prepared witbin the prescribed period of six mouths after' 

tbe completioD of the work so that the ftaal accounts may be settled with . the· 
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party eoaeemed without loss of time. The Committee Deed ... rdly poiat oat 
that areater the delay iD submitting ttte claim by the Rd",., the areateris 
the ~ of tbe claim remaialng oat •• a.'ag. 

1.51 Am amouat of Rs. 13.19 Iakhs agaiast as moy as 44 private firms· 
and individuals is'due on account of tbe depoSit works _ertuea by tbe hU-
ways. The Committee faU to uaderstaad wby tbis excess expendkare should 
have beeIi incurred by tbe Railways on behalf of these private parties. They 
would like Railways to exercise greater vigilanee od c:oatroJ in the ease of 
private parties ad individuals and easure tbat no exc:eas e:Xpeadlture on works 
undertaken on their bebalf is incurred. Immediate aad coacertecI measures 
should also be taken to recover the dues from these parties. 

1.52 The Committee are surprised. to note that an amount of Rs. 5.22 
lakhs continues to be outstandiag for over 3 years against Messrs IRCON. 
an undertakiag uoderthe administrative control of the Ministry of Railways 

(Railway Board) itself. This would indicate lack of adequate concern for 

Railway dues. 

2.53 At present Railways do nol eatcr into any formal contract with the 

conccrped parties before undertaking work on their behalf. Only the formal 

acceptance by tbe parties to the estimates submitted by tbe Railways is consi-

dered adequate. The Committee recommend that Railways should enter into 

written contracts "hid) should incorporate adequate provision to protect the 
nt ~t  of Railways in tbe event of increase in. the cost of work due to escalta-
dOD of CO!I1s, change ira the scope of ~  non-supply of materials by the party 

etc. 

1.54 An amount of Rs. 12.29 lakbs on account of departmeatal charges 

has bc..ocn waived by thcRailways sinee 1978-79 in resped of various deposit 

works. The Committee are not convinced with the argument of tbe Ministry 

of Railways that' the n~ nt waived forins an insignificant perceatage of the 
value of work hodled, They would like to empbasise that utmost care aDd 
scrutiny silould be exercised by the Railways before waiving a siagle pai'). of 
what is legitimately due to them particularly wben the Railways are uDdertakiag 
these works on behalf of t ~  departmellts!private parties. The Committee 

recommend that Railways should not as a matter of rule agree to requests for 
waiving of departmental charges. However, if io aoy case, the circllmstaaces 

are found exceptionally genuine, such waiving of charges should be decided 

only at the level of Railway Board. -

2.55 The Committee find that in the .case of deposit works reqaired to be 
maiatained by the Railways at the cost of the Government departments, local 
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hdieI, "Il_ Ir_ etc., prior' eoaseDt of tbe part)' is recprired to be obtalaed 
fer the ........ nan ... expeadIture likely to be IaauTed by the Railways on 
repain, ..... taaace etc:. It Is. however, see. that lis. 76.24 Iakbs are out-
staDdlq apIast private parties/individuals alone on account of maiateaaaee 
cbarges out of which Rs. 151akhs are more tbaD 3 years old aDd Rs. 22.03lakbs 
are more than 2 years old. 1be Committee are surprised that the malntenaace 
·charges are not IJeiDg realised ia advance. While the Cbalrmaa, Railway 
lIoard has claimed that these charges cannot aDd sllouid Dot be allowed to go 
by default because the Railways eould settle it with the coacerned party by 
elosiag the siding etc., the cobtention eanoot be accepted by the Committee 
because there are cases where these charges bal'e remained oatstaadiDg for 
.even ~  thaD 3 years aad there are as many as 11 cases ot'lltigation in respect 
of periodJcaI rel'ision of maintenance charges OD the ~ t  costs or the ~  

The Committee, therefore, suggest that the Railways should examiDc the desi-
rability of getting the annual maintenaac:e charges deposited by the concerned 
parties in adVaDee and in case of failure to do so, the RaUways sholild not under-
.take the main\enanc:.e of suell works. 

NEW DELHI 

December 16, 1981 _.--_._._-_ ... __ .. -... --_. 
AgralJa)'Qllu 25, }903 (S) 

SATISH AGARWAL 

(11Uimum 

Public Accounts Commiltcc 



APPENDIX) 

(Vide Pant 1.65) 

,NOTE ON VOLTAGE OF ~  SYSTEM 
FOR MEETING CENTRAL RAILY'S TRActiON REQUIREMENTS 
ON THE KALYAN.IGATPURI AND KALYAN-PUNE SECtIONS. 

J. Railways entered into contract with MIs. Tatas in 1939, for using 
their transmission lines; etc, 'for. transmitting energy generated by Railways 
to various traction-sub-stations in Bombay a re .. t , The system voltage 'at 

that time was 100 KV. This contract expired in February 1960. 

2. ' Negotiations were carried out with Tatus in 1964, and a new con-
tract entered into in January. 1964, a'pplicable from February 1960 to March 
J967. In this contract Tatas proposed to r.use their transmission line voltage 
to 110 K V for securing higher transmission n~  

~  5(c) of ~  Contmct agreement re::l(is as follows : 

"(c) At the point of interconnection. that is p()int 4, the Govern-
ment shan maintain proper voltage, not exceeding 99.75 KV, as indica-

ted to them by the companies from time til time. In futw;e the com-
panies intend to increase the system volt'lge level beyond 99.75 KV 
upto IJO KV for securing higher trnnsmission effiCiency, The com-
panies shall ~  adequate notice to the Government in this respect to 
(;.taLlc tt.\: Government to take necessary action in the matter". 

. , 
3. ,Point 4 is Railways Chola Power House .tt Thakurli. 

4. Para, 3(b) stipulates that thi; Agreement sbaJlcontinue for further 
succeSsive period of 5 years, ifno notice jl; given in writing by the Government 
to the Company. 

5. MSEB system is also conn ected to the Tatas4Railway system on 
~  KV side, As there is inadequate generating capacity in Western Region 
cOvering Bombay City, MSEB brings power from Nagpur to Kalwa sub-
station (in Bombay area), at 220 KV to make up this deficiency. MSEB's 
substation at Kalwa steps down this voltage from 220 KV to 110 KY. The 

55 
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power transmitmd on the 220 KV line is so heavy thatthe voltage at Kalwa 
.<frops. down to 180 KV with conseqreT.tiul reduction in voltage on 110 KV 
side. The voltage of western grid covering Ta tas system is therefore required 
to be regulated accordingly, so that there is n01l flow of power towards Bombay 
area. In the circumstances the proposal to raise the voltage to 110 l{V 
has not been possi&1e for Mis. Tatas even though arrangementc; were made 
by Railways &. Tntas. 

6. MSEB have .ken up the work of running new transmission lines 
at 400 KV from Nagpur to Kalwa to improve voltage regulation. This 
voltage would be stepped down to -110 KV providing substation at Kalwa. 
This work is likely to be completed by 1982 and after completion of this work 
.the entire system voltage of Tatas-Railways-MSEB will go up to 110 KV. 
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- APPENDIX m 
(Jlilh Pl1rtl 2.21 oj ,It. Rqorl) 

SUMMARY OF OUTSTANDING AMOUNTS DUE AGAlN3T DIlPOSIT WORKS 
FROM PlUVATE PIRMS AND PRIVATS P.\RTIBS 

./ 
~ lakhs or Rup..) 

.. ~ .. ----,...---.-.-.----.. -, ... ~
Railway Privatc= Firms Private IDdivfduals. -------_. __ ._._-_ ....... _-, "._--_. ----
CcatraJ • 0.73 
Eastern • .·0. 11 
Southern 0.34 
Northont 4.37 
WCllltorn . 4.27 
South Eastern I .82" 
North Eastern. 0.31 
Northeast Frontier 

~ central .. 1.08 

Total • 13.03 
-----

0.02 

0.07 
0.06 

0.01 

O. J6 

Total for private firm'l aod individuals =Rs.13.03+Rs.0.16(lakbs) 
= 1.5. 13 .19 (Lakhs) 

CENTRAL RAILWAY 

" 

t 
PROFORMA 'A' 

OlITSTANDING AMOUNTS DUE AGAINST DEPOSIT WORKS DONE FOR 
PIUVA TE FlRMS/lNDIVlDUALS, 

~  ortM ~  ~ t ~ ~~ ~ t Les; .... : Ct ~

·No. due than 1 at 3 than 
I year years 3 years --..... ------.. ,,------.. ~ -_._._ ..... __ ." .-._--.--

1. MIs. Kosan .Metal Products (Pvl.), Ltd .. 

2. MIs. Shama Porae Co. Ltd. 

3. MIs. Urban Development Co. Pvt. Ltd .• 
Connau,ht place •  .  .  . 

4. MIs. Properity Mahabali Co'lIiery SidiQg 
Cbaoda 

3262.86 

4000.00 

61031.00 

4271.17 

72365.03 

3262.86 

4000.00 

61031.00 

4271.17 

'---
3262.86 69302.17 

ourSTANDING AM()UNrS DUE AGAINST WORKS DONE. FOR PRIVATE 
FIRMS/INDIVIDUALS ---------_ ..... _. __ ._._----------, -...... -.---..... -. -._._-_ .. " ...... 

Sr. 1~ or 11\' private Plrty/ 
No. individual' 

Amount 
duo 

less than Between More 
1 year 1 "  3 yOlll'll than 3 

-_.-......: .. _ .... _._..:.:.._-_ ...... - . -.!.-.-:....-•.•.. ~ ... ~ .... . 
years 

11284.10 1. MIs. BoDpI Paper Mills Ranipnj 11284.10 

S8 



NORTHERN RAILWAY .. 
PROFORMA 'A' 

OUTSTANDING AMOUNn DUB AGAINST DEPOSIT· WORXS DONE. FOR 
PRIVATE FlRMS/lNDIVIDUALS . _._-......... 

Sr. Name or the partyl Amount Less than Between More than 
No. Private indlvid .. 1 1 year 1 a: 3 yean 3 years 

.--.---. ----------
I. Mis. AyqdbyaSupr Mills \ 303.00 303.00 

2. 
" 

IJaota Tube Ltd. . 236650.00 2360).00 
3. .. Sup!' Mill. Dbampur 2710.00 2710.00 

4. . RoD. Supr MlI1s. Rampur '9090.00 9090.00 II 

S. 
" 

Modi Rubber Ud. 185249.00 185249.00 ,. 
" 

J. K. CottOJl SPI. a: Wyt. 
Mills Pvt. W., Kanpur • 2191.85 2198.as 

7. 
" 

Ela1n Mill No.2 lidiDi 
Kallpur 366.19 366.19 

436567.04 250648.85 669.19. 185249.00 

,PROFORMA 'A' 

sountERN RAILWAY 

OUTSTANDING AMOUNTS DUB AOAINST WORKS DONS FOR. PRIVATE 
FIRMS/INDIVIDUALS ' 

51. Name or the partyl 
No. individual party 

'1. MIL Imperial Tobacco Co. Pvt. 
Ltd •• 

2. MIt. India CemoDt 

3. MIL Ployflbrel 

4. MIs. Fertni.... & Olemicals 
Travancore 

S. MI', Saro.1inI Achi & others • 

24 ~ 

----.---. ----_.-
Amount Less than Between More tban 
4uc 1 year I '" 3 years 3 years 

9343.86 

142.67 

23420.00 

1024.60 

1807.36 

6 

3573'.49 

23420.00 

1024.60 

1107.36 

'25227.36 1024.60 

« '.-

9343.86 

142.67 

9486.53 



PaOFOlMA 'A' .. 
\\'IISJ'DtN RAILWAY 

OUTSTANDING AMOUNTS DUB AGAINST DEPOSn'WOItICS DONB POll 
PRIVATB FD.MS/lNDIVtDUALS . .' 

Sr. Name or the party/ Amount Less than Betweon . More than 
No.. Private individual due J year 143yean 3 )'CIU'$ 

J. M/ •• Aman Dye (p) Ltd. 17013.00 11013.00 

2. ·M/s. Ujj!lin Hira Mil" Sidios • 61304;53 '61304.53' 

3. The Maaqer. NUt ProdQCtion I 
4 ...... _ 

Ltd. Aimer 5917.15 - 5917.15. 

4. Sbri Vithalbhai C. Barot. BbaIl· 
dup 114.30 -. J14.30 

5. Shra BhanvsbaDker 71.00 'n.-OO 

" Sbri LablallDal Gandbidham 5!Ui5 - 59." -
7. I.P.C.L Ramotl 174311'.00 174317 .00 , 
8. The SOcretary Railway Institute, 
Gaadbidharis . 6184.28 ~  

9. MIs. J. x. Cemla1 • 170697.90 170697.00 

4)5884.81 247959.61 187825.20 

PR.OFORMA 'Ao 

. SOtTl'll CENTBAL RAlLW.\\'· 

OUTSTANDING .AMOUNTS DUE AGAINST DEPOSIT: WOR.K.SDONE FOR 
PItIVATB FIR.MS/lNDIVlDUALS -

- .. 
SL Name or tbe partyl 
No. PriVate Individual 

Amount 
due 

Less tbaa Between· More than 
1 year 1&:1 years 3 years 

--------------------1. MIs. Yeshwaat Shankar Post 
Pulusl TR. Taqaon .  • 

2. MIs. Shtilfa Ltd. SIr:pur Khama-
pi' 

3. MIs. Sirpur Paper Mills Sirpur 
KhUllapl' . 

4. MIs. Andbra Supr. l'ovvur west 
Godawari .  .  .  . 

S. Mt.. Links "Davaqlri Cotton 
Mdls .  •  •  .  . 

6. MIs. K. S. C K. Ltd. Sblvnaaar 
7. MIs. Shahakari SakharJCarkhaDa 
LId. Shlvnapr •  •  .  . 

8. MI •• G. Balavealaata Reddy 
9. I.b. P •• hui· .... "a)'ada . 

6776.00 

.57".00 

25lJO.00 

J!J800.00 

1169.00 
.525.00 

3Un.00 
1 ~ 

504.00 

~  

-. 

_. 

18977 . .00 

18977.00 

(,176.00 

.4570.00 

lSllO.OO 

J98oo.00 
, 

1167.00 
525 •. 00 

.. 
31172.00 

504.00 

89626.00 



N. F. RAILWAY 

N. B. RAILWAY 
I. Shiv IlIco MWs '. 

. 61 

3897S.6329t22.63 1053.00 

PJ10FORMA 'A" 
SOUTH ' ItAS'I'EIll\f ~  

OUTSTANDING AMOUNTS DUB AGAINST DEPOSIT WORKS : DONE FOIt 
. PRIVATE FlRMS/lNDIVlDUALS 

81. Name or tho party I Amount Lelathaa Between MoretbU 
No. fnaiVlduaj party due 1 YII1' la-3 ytuI 3yearL 

I. Sri' B. N. Sarda 5"7.19 5"7." 
2. Mia. Killfch Industri. Ltd. 
Bombay. ' . 1~ 1  14080.12 

3. M/s.Sh!'w WaIJace a: Co. CaJ.. 
cotta 7641.77 7641.77 

4. MI.. KiUIch Industries Ltd. 
Bombay. 17554.85 17554.85 

S. MI •. Shaw waUace a: Co. C.aJ· 
culta 2140.86 2140.81 

6. MI •• A. c. Co. Ltd •• Jamul 1707.87 1707.87 

7., ~ Indian AIuoJiDlwn Ltd., 
Muri 43199.00 431ft.00 

8. 'MIl. Ranipur Salton Delhi eo.. 
II/cry (p) Ltcl. • 9S420.85» 95420.85» 

117720.15 187720.15 



APPENDIX IV 

STATEMENT OF CONCLUSIONS AND RECOMMENDATIONS 

SJ. Para No. Ministry/Deptt. Conclusions and recommendation 
DO. coDCCl'ned 

\ 

(1) (2) (3) ~ (4) 

1. . 1.79 Railways In order to step down the current when taken 
from' the mains from the power house to a low 
voltage and convert wben necessary from AC 
to DC. Rotary Convertors were being used 
in the CentrAl Railway. These convertor • 

• were instaUed in 1929 and the expecled life 
of these convertors was 25-30 years. The 
Railway Administration cOll'ltemplated in 
1961 replacement of these overaged conver-
tors, but it was only in November, 1969 that 
orders for 2 silicon rectifiers with thyristor 
equipment were placed with M/s. NGEF. 
Banplore who were to obtain these from their 
collabaraton MIS. AEO Telefunken, West 
Germany. In September 1970, the Ministry 
of Railways (Railway Board) placed a direct 
order for the supply of five sets of these recti-
fiers on the West German firm' who had no 
'previous experience of supplying these equip-
ments for railway traction. 

2. 1.10 Railways The Committee are surprised to note that aI· 
though the rotary ,convertors in the Central 
Railway were iastalled in 1919 and the ex-
pected life of these convertors cxpirecs in 19S9. 
DO advance planninl was done to obtain re-
placement for these convertors and it was only 
in 1961 that the Railway Administration con-
templated the replacement of these conver· 
tors. It took another eight years for the 
Railways to actually place an order for the 

62 
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purchase of ~ nt to replace these' con-
vertors. Tbi •. ~  indicates that there bas 
been an ~ of any ~ planniq 
QJl the .PI'I1. ofllailways. Moreover, the fact 
th •. t ~  took as much'as 8 years in plac-
in, orc:ters ~  the equipment clearl)' indical 
that the entire matter was dealt with in a'casual 
~1 1  ~  Committee would like to em-

~  ,tbat the Railways sh,ould take action 
to decide about the replacement of overaged 
equipment mUch in advance of the replace-

ment becOming due and once a decision in 
this regard is taken, prompt action should be 
taken to plaCe orders and obtain the equip. 
ment so that these may be installed and com-
missioned in time. 

The Committee note that in response to tender 
enquiries made in July 1968 for supply of 
rectifiers with inversion facilities, the Railway 

n t ~t n received five offers. Out of 
these, the offers of MIs. NGEF Ltd., and MIs. 
HE (I) L (now BHEL) for silicon retiflen with 
thyristor invertors and MIs. Raje Industrial 
Engineering Combine Pvt. Ltd. for mercury 
arc rectifiers were more or less complete. 
The Tender Coinmittee ofthe Central Railway 
recommended the offer of MIs. Raje Industrial 
Engineering Combine Pvt. Ltd. and did not 
accept the offer of MIs. NGEF Ltd. as the 
replies from Railway Advisers abroad bad 
indicated that for such heavy duties, control-
led silicon rectifiers had not been used in the 
Railway, abroad. Moreover, the Railway 
Board had also advised that for the purpose 
of Ka&ara Sub-station. where regenerative 
power had to be dealt with, the· Railways 
shol;lld employ only proved apparatus and not 
take unnecesSary hazards. The Tender 
Committee felt that it would be risky to go in 
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for silicon rectifiers' particularly when appre-
ciable amount of foreign n~ was in-
volved. The recommendation of the Tender 
Committee was however, rejected by the 
Railway Board and it was decided te accept 
the offer of MIs. NGEF as it was felt that the 
thyristor equipment with separate rectifier 
and invertor element had a decided advantaae 

over the mercury arc rectifiers. 

The Committee are unhappy tbat the recom-
mendation of the Tender Committee of the 
Central Railway for use of mercury arc re-
ctifier was t~  by the Railway Board, 
particulary 0 when "the silicon rectifiers., were 
not being used for railway traction even in the 
country from where these were purchased e.g. 
West Germany and the 'Railway Board itself 
had given advice that the Railways should 
employ only proved apparatus and not take 

unnecessary hazards. 

The Committee note that silicOl! rectifiers with 
inversion facilities were at that time being 
used for railway traction in France and 
USSR only. The Railway Board have stated 
that no firm in France was anxious to trans-
fer the technology to India due to the distance 
involved. As regards USSR it has been stated 
by the Railway Board that as the equipment 
was being bought under IDA loan, USSR 
Wai not qualified to bid for the tender. The 
Committee fail to appreciate why the Railways 
did not make any effort to get this technology 
transferred on Government to Government 
basis. The COJr..mittee would like to caution 
the Government against going in for untested 
technology from firms who have no previous 
experience in the line simply because easy 
finance is available from some foreign source. 

______________ .0 _______ • __ _ 
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The Committee' noto that orders for fivc 
. invertors to be supplied .,y the West German 
firm were placed on 24 September, 1970 and 
as per contract tJiese were to be supplied by 
31 Auput, 1971. However, these were actuaUy 
shipped in April, 1974. These were erected 
and eollQllissioned between March, 19n 
and June, 1978 by which time their warranty 
period had expired. The Ministry of Railwa,. 
have explained that such a lon8 time was 
taken in shipment, erection and commission .. 
ina because the firm had to develop the 
design, get it approved by the Railway au-
thorities of India and thcn tested. The 
Committcc fail to undcrstand that when'the 
Railway Administration was well aware of 
the different processes that had to be gone 
through before the supply of these invcrtors, 
why the target date for the. shipment was 
fixcd for less than a ycar. The Committcc 
would like to express their unhappiness at the 
growing tendency on tbe part of ~ n .. 
ment Departments to fix unrealistic target 
dates for commissioning of projects which 
subsequently not only bring a bad name to the 
Government but also result ia disappointment 
and frustration amongst the likely benefi-
ciaries. 

In this connection, the Committee find that tho 
Railways took nearly'two years in approving 
the . designs and drawings and clearance was 
given to the firm to ship all equipment in 
March, J 974 only. The Commiuee consider 
that the Railways took unduly long time in 
giving clearance to the design and ~  

submitted by the firm. Such delays, the 
Committee expect, will in fufure be avoided. 

The Committee have been informed that a 
number of sub--r:.tations were located in 
isolated places some of which were hilly areas 

------------------
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p,ay ft:9m, ~ ~  t t ~  and: ~ ~ 
~ nol,approachable by road. This result-
'" .1p delay, i,n Construction of sub-statioa 

. • t ~  ~ railways sidillp therebyeag-ina 
, f\lflher ~~  in erection and commissioninlof 
~~  il\vertors' The Committee coDSider that 
t ~ oferection and commissioniDs of theIe 
invertors "'8:8 Dot taken up with the serious-
·beSs which it deserved. The Committee fail 
to . uDderstand why action was not taken to 
construct sub-station buildinp in time to 
S)'Dc!¥,onise,with the arrival of invcltOrs at 

~  Moreover. the shipment of in-
~ t  was itself delayed by 2 to 3 yean and 
there is no reason why the building were dot 
Redy even within the extended time that be-
~ ~ to the Railways. This is a 
clear cause of faulty planning and lack of 
anticipation on the part of the Railways. 

m Committee are surprised to note that one 
out of the 1 invertors has not oftO far been 
erected and commissioned because it deve-
lOped extensive damages/corrosion due to 
seepajeof water ~  long storage. The 
eqrupment when received at site was inspec-
ted jointly by MIs. NGEF and Railways in 
February, 1975 and no damap ~~  

However. when the equipment was taken for 
erection in August, 1978, it was again inspected 
jointly by M/s. NGEF and Railways and at 
tlutt. timtl damage due to seepage of waterJ 
moisture -was noticed. It is therefore clear tbat. 
adequate preCautions were not taken durilll 
the storage of this invertor. The Com-
mittee would like the Ministry of Railways 
to n~ t t  the precise reasons for tbe 
damage causeO to this invertor and to ti 
responsibility for the same. 
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Tbe C ~ have bceo informed that· Mis. 
:NOfiF ~ ~ Qndertaken repair of this inver-
~ at their Works at" Banplore and that it is 
expected to ~ erected and commissioned by 
June, 1982. The Committee wouid like to be 
informed of tbe latest position in. this regard. 

The Committee regret to note that the invertor 
at ·Tambadmai which was commissioned on 
30 March, 1977 went out of order in Novem-
ber, 1978. During this period the invertor 
worked for 99 out of total number of S8t 
days. The dam. to the invertor is stated to 
~ due to n ~ t n of a number of control 
wires having been eaten away. by vermins/ 
rodents. According to the Ministry of 
Railways t ~ special control spares and 
connectors ~  not procured alongwith the 
equipment which have now been ordered by 
the Central ·Railway. The Committee are 
unhappy at tbe fact that the invertor remained 
unutil!sed ~  1~ t t ~ ~~  ~ nt of 
necessary components'afterlt was damaged in 
November, 1978. They would like that the 
circumstances in whicb these cantrol wires 
were ~ ~  and the reasons for delay in 
importing t ~ components and.effecting repairs 
to the invertor be thoroughly investigated 
~n  suitable l,Iotion in the matter taken. .  . . 

The Committee· note tbat althouah adequate 
• inspecti·on and pre and and POit commis-

• sioning tests were stated to have been carried 
out by the engineers of MJs. AEG/NGEF 
in the presence ·of Railway engineers, the 
Perforriutnce of the remaining five ~n t  

~ t  commissioning bas been bighJy unaatis-
factory. as ~ evident from the rlct that the 
invertor atjKasara worked for only 12 out of 
60 ~  after· commissioning_ Tbe invertor at 
Thakurwadi ~ ~  ~: days out of 

........ ~  
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643 days. The remaining three invertors also 
worked for 71,116 and 15S days only Rd 
one of these;nvertors worked for more iliin 
20% of days since commissioning. Although 
the Ministry of Railways (Rail way Board) have 
claimed that tbe performance of these invertors 
after re-commissioning has been fairly satis-
factory. the same is not borne out by the data 
supplied by the Ministry of Railways. One 
of these invertors erected ~ Oombermali bas 
worked for only 142 days out of 561 day, 
after recommissioning. The invertor at Kasara 

.". worked for only 270 days out of 566 days. 
Tbo Committee cannot but conclude tbat the 
investment made in the purchase of these 
invertors bas remained by and larlt unfruc-
tifted and the Railways have not been able to , 
derive the expected benefit oul of tbe invest-
ment. The Committee would like to express 
their unhappiness at this state of aft'ajrs. 

The Committee note that the Railways had 
entered into a contract witb MIs. Tatas in 
1939 for using their transmission lines etc. for 
transmitting energy generated 'by Railways to 
various traction sub-stations in Bombay area. 
Consequent upon the expiry of t ~ contract 
in February 1960, negotiations were carried 
out by Railways with Tatas in 1964 and a new 
contract was entered into in January 1964 
applicable from February 1960 to March 
1967. Para 3(b) of this contract stipulated 
that t ~ aareemetit  would continue for fur-
ther succsessive period of 5 years. if no notice 
was given in writing by the Government to the 
Company. The Tatas proposed in this con-
tract to raise their transmission line voltage to 
110 tv for securing higher transmission effi-
ciency. Considering this proposal as an ad-
vice from Tatas. in tbe contract entered into by 
the Railways with MIs. NGEF/AEG for suppl, 

~
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of equipment in 1969aod 1970 it was provided 

. that the existing line voltage was 100 tv 
and it was evnvisagcd td be raised to 110 kv. 
However. when the equipment was erected 
and commissioned. the system voltage on the 
Tata*Koyna-Railway grid continued to be 
100 kv. and is yet to be raised to 110 ky. 
AcCording to the Ministry of Railways the' 
invertor equipment functioned satisfactorily 
for a few monihs initially after the first com=-
missioning but some components ~ failed', 
after having been exposed to low grid voltage; 
condition continuously. 

The Ministry of Railways have further infor-
med the Committee that MSEB (Maharashtra 
State Electricity Board) system is also connec-
ted to the Tatas-Railway system in 100 kv·, 
side. MSEB brings power from Natpur to 
Kalwa sub-station (in Bombay area) at 221' 
kv where the voltage steps down from 220 tv 
to 110 kv. The power transmitted on the 
220 kv line is so heavy that the voltage at 
'Kalwa drops down to 180 tv with consequen-
tial reductior in voltage on 110 kv side. The-l 
voltase of Western grid covering Tatas system-' .-is therefore required to be regulated accor-
dingly. In the circumstances the proposal 
to raise the voltage to 110 kv has not been 
possible for MIs, Tatas. The Committee" 
are  further informed that MSEB have taken ' 
up the work of running new transmission 
lines at 400 kv from Nagpur to Kalwa to 
improve voltage resulations. The work is 
likely to be completed ~  1982 and after 
completion of this work the entire system 
voltage of Tatas-Railways-MSEB will go 
up to 110 kv. The Cmmittee further note 
that tbe equipment is DOW so designed that it 
caD work on 100 kv as well as 110 kv system 
with normal permissibie voltage variations 

---------.-------------------------. -------
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1 ~ Committee fail to understand as to why,; 
the Railways did not enter into a formal 
contract ~  Tatas in respect of change over 
9(liQe t ~ from 100 lev to 110 b and on 
mere advice from t:hem that they would step 
up t~ line voltage to 110 kv included a clause 
jn this regard in the contract entered into with 
the firm MIs. AEG/NEGF. The Committee 
rearet to ollserve that this failure on the part 
of Railways to anticipate t~  possible delay in 
Conversion of line voltage hu contributed to 
the poor performance of the invertors. 
Moreover, if the Ministry of Railways were 
not sure about the time by which this voltage 
conversion would take place; it:is nol under-
stood why the equipment waslnot dcsiped in 
the first instance in such a way that it would 
work on 100 kv as well as 110 kv system 
with normal possible voltaae variations. The 
Committee 'cannot but conclude that the 
Railways hvae railed to exercise necessary 
precaution while placing tbe orders for the 
equipment. 

The Committee note that when the Railway 
~ 1 tt t  decided togo in for ,ilicon 
reCtifiers -with inversion facilities in replace-
ment of the existing overaged rotary con-
vertors, tlie value of the regenerated energy 
was estimated to be Rs. 40 lakhs per annum . 
. However; according to the Ministry of Rail-
Ways' tbe total value of regenerated energy 
. "per Mnom based on 1979-80 generation costs 
comes to RI.3.S lakhs only. This bas resul-
ted in avoidable loss of Rs. 36.S lakhs every 
year. The'loss would be much more if the 
fact that the current state per unit is 29 paise 
against t 1.9 paise which was the rate when 
th.efigure of·lb. 40 laths was worked out, is 
taken into accOuDt. The Committee find that 
~ shortfall or energy is not only due to the 
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pOor ped'ormance of the invertor equipment 
but also due to the delay in providing the 
requisite regenerating braking facilities to the 
goods as well as passenger locomotives. The 
. Committee regret to note that against 125 
locomotives .which were expected to be fitted 
with the ~~ t  braking equipment for 
capacity utilisation of the 'seven invertors 
and on the basis of which the earlier assump-
tion of t~  estimated value of regenerated 
energy of Rs. 40 laths per annum had been 
calculated, only 37 locomotives i.e. 34 out of 
49 paSsenger locos and 3 out of 57 goods 
locos" have so. far been provided with the 
regenerative braking facilities. 

As regards the delay in the case of goods loco-
motives the Ministry of Railways have in-
formed the Committee that initialJy regenera-
tive equipment for 15 locos was supplied by 
BHEL. who had developed this equipment 
for the first time, but they did not work satis-
factorily. Recently 5 sets have been modified 
and fitted on 5 locos and their performance 
has 'been found to be'ieasonably satisfactory. 
Arrangements' are being made to procure the 
balance regenerative equipment so that the 
entire fleet of 57 WCGj2 locos could be fitted 
with such equipment. The Committees are 
unable to appreciate wby action to procure 

this particular equipment for the goods locos 
was riot initiated weJl io advance particularly 
When it was known t hat without 
equipping the SQods locos with it the 
regeneration of energy ~ ~ be . ~  

Further; since DHEt' was deVeloping 
~  equipnient for the first time the Railways 
should have been more cautious to see that 
the equi.nment for all locos is received timely 
arld· was tree' from any defect. The Commit-
t~ ~ ~ n~ that at least now the Railway 

......... -.:.-----...;.-.--....;.;.-.. ~ ... -, 
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Administration should take immediate steps 
to provide regeDel'ative braking facilities in 
all the locomotives on the basis of a time-
bound programme so that the contemplated 
benefit could be derived from these inver-
tors. 

18. 1.96 Railway From the foregoing paragraphs it is evident that 
even though the rotary convertors had becomo 
overaged by more than two decades and their 
replacement could not be deferred and con-
tracts for two rectifiers with inversion facilities 
for this purpose and five more thyristor equip-
ment (invertors) for new substations were 
awarded as far back as in 1969 and 1970 res-
pectively the position at present is far from 
satisfactory. Out of the 7 invertors 'only 
five are working and even their capacity utili-
sadon is below the desired level. The invest-
ment of Rs. 1.04 crores on five invertors 
had remained unfructified for about six years 
and the investment (Rs. 0.41 crore) on the 
remaining two continuos to remain unfruc-
tifted. Contrary to the initial estimated value 
(Rs •. 40 lakbs per annum) Of regenerated 
energy, the total value of regenerated energy 
based on 1979 .. 80 generation costs comes to 
Rs. 3.5 lakbs only.· The C t~  at this 
stage cannot but express their dissatisfaction 
over the avoidable delays such as in awarding 
the contract, approving design and drawing 
details, commissioning of the invertors and 
lack ...,r proper planning and monitoring at 
various stages. 

19. 1.97 Railway The Committee hope that suitable steps would 
be taken early to recommission the remainill8 
two invertors and utilise all the seven invertors 
to the ntaximum possible oxtent and to narrow 
down the gap of Rs. 36.S lakhs (at 1968 prices) 
wortb of energy per annum not being recove-
red by providing all the passenger and goods 
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locos with the rcgeoeratingbraking equip-
ment. 

Jlailways Works are executed by the Railways for 
other Government departments, municipali. 

ties ~  other local bodies, private firms and 
individuls, at the cost of the latter. These 
works are called "Deposit works". The num· 
ber of such works undertaken by Railways 
. during 198()..81_ was 587 and the amount 
involved was Rs: 108.08 crores. The Rules 
provide that no deposit WQrk should be taken 
up by a Railway till a detailed estimate for 
the work has been got accepted by the party 
concerned. In the case of local bodies, 
private individuals etc., the estimated cost 
of the work is also required to be deposited 
in advance. This is clearly laid down in 

Paras 2027 to 2037 of Indian Railway Code 
for the Engineel'ing Department. Further, 
no excess expenditure is to be lincurred 
on any work unless aCceptance of the party 
is obtained or the anticipated excess cost is 

deposited by the party. 

Railways The Committee arc surprised to note that io--
spite of these rules lind the claim of the Railways 

that sufficient internal checks exist to guard 
against any violation of the rules. an amount 
of Rs. 336.52 lakhs is outstanding against the 
parties on whose behalf depoajt works were 
undertaken by tbe Railways. Out of this 
ameunt, Rs. 124.66 takhs i.c. about 37 % 
has been outstanding for more than three 
years. Furtber, out of the total outstanding 
amount of Rs. 336.52 lakhs, the dues against 
Government departments totalled Rs. 261.08 
laths, and against parties other than Govern· 
ment departments Rs. 75.44 lakhs. It is 
evident therefore that the rules OD the subject 
are Dot being stricdy foUowed and there has 

.-... -.. ~ :
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~ laxity 00 the part of Railway authorities-
iii obtainiol Ute concurrence of the party 
concemec.l or ietting the amount deposited in 
advance before incurripg e}ttra eXpcDdituro. 
The Committee would like the ~  
authorities to look into the t~  in depth 
and issue fresh instructions to all the Zonal 
Railways to ensure that the rules on the sub--
jcet are followed and the internal checks 
prescribed are implemented in actual practice. 
The Committee further recommend that in 
all cases of excess expenditure incurred by the-. 
Railways without obtaining the prior con· 
currence of t ~ party concerned or getting the 
amount deposited in advance. individual 
responsibility for the failure should· be fixed 
and necessary remedial action taken so that 
such lapses do not recur. 

.. 
One of the reasons for incurring excess expendi. 
ture is stated to be that the necessary registers 
~ the subject are Dot being kept up-ta-date 
and the completion reports are not prepared 
in time. -Although the rules prescribed that 
the completion report should be prepared 
within six months, in a ~  of cases this 
is not being-dotle and in one case relating to 
the Orissa State Electricity Board, while the 
work was completed in lSI and certain 
ancillary' works too completed in 158. the 
completion report was prepared only in 1970 
arid! the balance amount of Rs. l.lS laklls 
is yet to be realised. This is a glaring example 
of the indifferent manner in which the prepa· 
ration of completion reports is being dealt 
with by the Railway authorities. The delay 
in preparing completion reports is stated to 
be due to late submission of material at site 
returns, their evaluation aDd posting and late 
raiSing of debits by various JUilways and 
Units etc. The Committee feel that all these 
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--------------------------tieton diU easily be controlled by better 
superVisIOn'; they would ~ to empbasiso 
tfutt iri order io avoid exc:ess expenditure OD 
deposit worb, it is imperative that th pro-
ifcss bt expenditure on every individual work 
is ~  ,Carefully aDd the completion repon 
prepared widdn the prescribed period. of six 
molltbs &!ttr the completion of the work 
so that the filial accounts may be settled with 
the party conc:emed without loss of time. 

the Committee need 'IUir<liy point Out tbii 
gt'tater the dtlay in submitting the claim 
by the Railways, the greater is the likelihood 
of the claim remaining outstanding. 

RaiiwaYs An amount of Rs. 13.19lakhs against as many 
as 44 private firms and individuals is due on 
account of the deposit works undertaken by 
the Railways. The Committee rail to under-
stand. why this exc:ess expenditure should 

have been incurred by the Railways on behalf 
of these private parties. They would like 
Railways to exercise greater vigilance and 
control in the case < of private parties and 
individuals and ensure that no excess expendi-
ture on works undertaken on their behalf is 
incurred. Immediate and concerted mea--
Bured should also be taken to recover the 

dues from these parties. 

Railways The Committee are surprised to note that an 
amount of Rs. 5.22 lalchs continues to be 
outstanding for over 3 _ years against Messrs , 
IReON, an undertaking under the aerniinls":' 
trative control of the Ministry of Railways 
(Railway Board) itself. This would indicate 
lack of adequate concern for Railway dues. 

Railways At present Ra:ilways do not enter iqto any form-
8J contract with the concerned parties before 
undertaking work on their behalf. Only 
the formal acceptance by the parties to the 
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estimates submitted by the Railways is cODai· 
dered adequate. The Committee recommend. 
that Railways should enter into written 
contracts which should incorporte adequate 
provision to protect the interests of Railway. 
in the eveat of increase in the cost ·of work 
due to escalation of costs, change ill the scope 
of work, non-supply of material by the party 
etc. 

R.ailways An amount of 1..'1. 12.29 Iakhs au 8CCOlUlt of 
departmental charges has been waived by the 
Railways since 1978-79 in respect t ~  

deposit works. The Committee are .ICOn-
vinced with the araument of tbe Ministry of 
Railways that the amount waited forms aD 
insignificant percentage of the value of work 
handled. They would like to emphasise 
that utmost care and scrutiny should be exer-
cised by the Railways before waiving a single 
paisa of what is legitimately due to them parti-
cularly when the Railwa)"S are undertaking 
these works on behalf of ~  departmentsl 
private parties. The Committee recommend 
that Railways should oot as a Diatter of rule 
agree to requests for waiving of departmental 
charges. However, if in any case, the cir-
cumstances are found exceptionally genuine, 
such waiving of charges should· be decided 
odly at the level of Railway Board. 

Railways· The Committee find that in the case of deposit 
works required to be maintained by the Rail-
ways at the cost of the Government depart-
ments, local bodies, private firms etc.. prior 
consent of the party is required to be obtailled 
for the annual recurring expenditure likely 
to be incurred by the Railways .on repairs, 
maintenance etc. It is, however. seen that 
Rs. 76.241akhs are outstanding against priyate 

~  ._-----------_._-
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parties/individuals alone on account of main:-
tenance charges out of which Rs. 15 laths 
are more than 3 years old aDd as. 22.03 lakhs 
are more than 2 yean old. The Committee 
are surprised that the maintenance charges 
are not being realised in advance. While 
the Chairman, Railway Board has claimed 
that these charges cannot and should Qot be 
allowed to go by default because the Railways 
could settle it with the concerned party by 
closing the siding etc., the contention cannot 
~ accepted by the Committee because .there 
are cases where these charges have remained 
outstanding for eveD more than 3 years and 
there are as many as II cases of litigation in 
respect of periodical revision 'of maintenance 
charges on the updated costs of the assets. 
The Committee, therefore, suggest that the 
Railways should examine the desirability of 
getting the annual maintenance charges 
deposited by the concerned parties in advance 
and in case of failure to do so, the Railways 
should not undertake the maintenance of 
such works. 
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